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SHRI SYED HUSSAIN Please
let me explain. In sub-section (2) of the
same scction which has been referred to
by Mr. Shukla it is said that the Governor
may from time to time (a) prorogue the
House or (b) dissolve the House. The
Governor is not bound with regard to
prorogation or dissolution of the House
by the recommendation of the Chief Minis-
ter. He is recommended by the Chief
Minister to summon the House or extend
the House. That is very clear.

MR. DEPUTY CHAIRMAN : The
hon. Member should have been present
when the Minister was making the statc-
ment and he could have asked any clari-
fication from the hon. Minister that he
wanted. Tt is not desirable to get up in
the House at any moment and raised
any question. Even now if the hon. Member
is of the view that the hon. Minister has
given wrong information to the House
thc hon. Member is at liberty to move
a privilege motion. He should not get
up like this.

SHR1 SYED HUSSAIN : The Cons-
titution is here; it was wrong informa-
tion.

+[ 1Hindi transliteration.
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MR. DEPUTY CHAIRMAN : That
is what I said. If you think that the Minister
has given wrong information you may
bring a privilege motion. But why do
you get up like this and raise the question
while a dcbate is on?

THE BUDGET (GENERAL),

1970-51
—conld.

DR. BHAI MAHAVIR (Delhi)
Mr. Deputy Chairman, Sir, the Budget
which we are discussing at the moment
in this House is to my mind the most

significant Budget since independence.
It is significant because in no Budget
since 1947 were there expectations of

the type which were aroused before this
Budget was presenfed. It was expected
that the Budget from a Socialist Prime
Minister would mirror her socialist cun-
ception her views about the future of
the socicty which thic party in power wants
to bring into being. It is also a Budget
which is the first one after the Prime Minis-
ter had successfully freed herself from
the shackles of the so-called reactionary
elements.  She has also successfully split
the party of hev father and grandfather

right from top to buttom. We had expected,
therefore, that now at least there was no
pler, there was no excuse to offer for
any shortcomings in the Budget. It was
to be a perfect miiror, a perfect reflection
of the thinking of a government which
claims to be progressive, which claims
to be worried abnut the welfare of the
common people.  Therefore, it should
have had very clear ideas about what the
common people want.

The basic fact of the Budget is that
this is the first Budget since 1947 in which
we have been given a present, an unabashed
present of Rs. 170 crores of new taxes,
apart from the Rs. 225 crores of deficit
financing previded therein.  When I
say this is the first Budget, I am awarc
that in one Budget in 1963-64 a higher
volume of taxation was proposed, but
that was a Budget which should be con-
sidered a war-time Budget, a Budget
presented in the emergency of the Chinese
attack and the continuing Chinese thieat.
When I read through the Finance Minister’s
Speech on that Budget, I underlined the
sentences where the Finance Minister
referred to the fact that he was conscious
of the burden that the new taxation was
likely to cast upon the pcople, that it
i would mean privation to the common
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people, but he justified his proposals by
saying that there was no allernative.
If the country was to face the challenge
of the Chinese aggression and if it was to
face the challenge without sacrificing its
development programmes without un-
leashing the forces of inflation, there
was no other go. But thcre we have
this Budgct, with a new taxation of Rs.
170 crores, being presented by the Prime
Minister without any consolation that
it i3 being done under some compulsion
or stress of an emergency or a foreign
threat. Here is a Budget which is being
given to us like a lullaby. The baby
is being told that it is being very well
cared for and looked after as no other
mother could. And then we are also
told that the common people, the weaker
sections of the society need relief and,
therefore, this Budget. What is this
Budget? This Budget comes to us with
proposals for new taxes and the taxes
are on things which are of common con-
sumption. It is very imeresting to see
Mr. Sethi getting up n the Lok Sabha
and saying that the burden of the new
taxes is not going Lo be shifted to the
consumer. [ cannot imigine a better
or worse example of the Government
digging its head under sand and declaring
that all is well in the world in which it
lives. Is the Government not aware
of what is happening in thc market?
Do we have a Govetnment which is
living in an ivory tower which does not
know what the trends in prices are in the
market at the present moment? The
Finance Minister does not secm to be
aware of or corncious of any such thing.
He says that if at all the levies now imposed
are shifted to the common man, there
will be only an increase of 0.5 per cent
in the whole sale prices. I do not know
how he gets it, this 0.5 per cent. Even
where the smallest tax is imposed on an
article of daily consumption, if in the
retail market the price is supposed to rise
by 1 p. or 2 p., the shopkeeper will charge
a minimum increase of 5 p. and nothing
less than that. The paisa that we have is
so insignificant that even beggars refuse to
accept it if it is given as donation. When
the shopkeeper is asked to charge one
paisa more, it is unimaginable that the
price will be raised by only one paisa
or two paise. If the hon. Minister has
Tead the Economic Times survey of the
Post-Budget trends, he will find that even
now the prices have already risen and they
are going to rise still further.

[RAJYA SABHA)
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By way of enlightenment, however,
Mr. Sethi gave us a new definition of
luxury items. He said luxury items are
those consumed by the higher classes
like tea, sugar, cigarettes and biscuits.
They have been taxed because they are
items of luxury consumption. What a
wonderful definition of luxury items we
have from a very ingenious and gleaming
Finance Minister here. If these are articles
of consumption which can be considered
luxuries 1 fail to understand what are
the articles of consumption which are
supposed to enter the common man’s
Budget. The fact of the matter is that. ..

SHRI AKBAR ALI KHAN : In our
country biscuits are a luxury. We are
a poor country.

DR. BHAI MAHAVIR : Well, Sir,

I do not know if Nawab Saheb considers
the man in the street, the labourer who
goes for his morning work and takes a
cup of tea. He takes something with his
tea. It may be some simple biscuit. 1
do not think that it is considered a luxury.
If that is going to be your conception,
I do not know what type of luxuries in-
deed you are going to believe in for the
common people. You better broadcast
it. Let the people know that in the socialism
that is being built, biscuits will be denied to
the common, poor man, because they are
considered to be an item of luxury. T am
very much obliged to my hon. friend who
has given me this bit of new information
and I think this information will be appre-
ciated and relished by the common people
ol this country.

SHRI M. PURKAYASTHA (Assam) :
Common people do mnot take biscuits.
You are living in a city and you do not
know it.

DR. BHAI MAHAVIR : I hope you
are in touch with some common people
at least.

SHRI M. PURKAYASTHA
do not know it.

You

MR. DEPUTY CHAIRMAN : Order,

order.

DR. BHAI MAHAVIR : 1 know it.
You may be better qualified to know it,
my friend, but anyway you have your
own definition and I have mine. It is
not biscuit only. Mr. Sethi included
tea, sugar, cigarettes and kerosene. T
would like to know if kerosene alsois a
If so, why
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Dot han it? Let the Ministers and aristo-
Crats of the country only have kerosenc
amps and not allow any commonn people,
middle-class people to consume kerosene.
This is only part of the story. We have
intermediate products being taxed, e.g.,
caustic soda. This is a very deceitful type
of taxation and the people do not know
what is being done and on whom the
burden will fall. Why tax petrol ? You
say petrol is a thing which the common
people do not use, as if the common
people never have to use taxis or scooters
or any kind of local conveyaunce. Already
we are having trouble from the taxi-
drivers and scooter-dvivers asking for
higher fates. Now, on whom will this
burden fall? Caustic soda goes into soap
and the soap prices will rise. I hope my
hon. friend will not tell me that soap
also is a luxury and the common people
should not try to emulate the rich people
by using soap and tha! they should use the
good old clay for the pupose of washing
their boadies and othe things. We have
higher freight rates for many goods. All
told the prices of so many goods wiich
enter the consumption of the common
people will rise. They have already risen
from five to ten per cent and by the year
end they will rise by at least 12 to 15 per
cent in the case of many items. I donot
know how the Fipnance Minister or the
Prime Minister will be able to justify this,

There is the danger of deficit financing
also. Mr. Sethi claimed that thete would
be no inflationary pressures, because the
Government would keep a watch on the
situation. We know the value of this
watch and we have had some experience
of how it is being kept. Only the other
day, when it was referred to, I had occa-
sion to remark here that probably the
Finance Minister meant the wrist-watch
he was wearing. He wanted to keep
that kind of watch on certain trends
wiaich are there noticcably in the country.
The Goveinment is able to do little more
than that. There is a ri.e in the price
of vegetab'e products, which has recently
been permitted. Also, in the case of steel,
aluminium, chemicals and drugs. All
these add up to and enter the end-product.
1t is going to mean a substantial increase
in the buvden of the common people.
The multiplier effect is also going to work.

The Railway Budget has brought in higher |

levies, higher freight 1ates on many articles.
Wihen all is said, the Budget is going
to mean inflation also because there is
a substantial amount of deficit  financing.
1 am afraid the estimate of the rise in

{17 MARGH 1970] -
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revenues on the existing rates also is exag-
gerated. We are not going to have that
much rise if there is going to be a 55
rate of growth in our economy. When
we do not expect that much, there are
the States and (he deficits which ave already
apparent, evident in the Budgets of the
States will add up to a much larger volume.

MR. DEPUTY CHAIRMAN You
can coutinue after lunch. The House
stands adjourned till 2-00 p.M.

The House then adjourned fo!
lunch at one of the clock.

The Housc reassembled after lunch
at two of the clock, MRr. Depury CHAIR-
MAN in the Chair.

DR. BHAI MAHAVIR : Mr. Deputy
Chaiiman, as I was submitting, with a
provision of Rs. 225 crores of deficit in
the Budget and with the likelihood of ex-
pected receipts at existing Jevels of taxa-
tion falling below, which ought to have
been assumed, to the resultant higher
deficit if we add the deficits which the-
State Budgets are likely and in all proba-
bility to show, this is going to mean an
inflation in the countiy or rather an
addition to the inflationary pressures.

SHRI A. D. MANI (Madhya Pradesh):
Already there is inflation.

DR. BHAI MAHAVIR : That is why
I am amending it that would mean addi-
tional inflationary pressures. The Budget
as it is does not provide any financial
discipline for the States to restrain them
from deficit financing. The only disci-
pline there scems to be in the mind of
the Government is Rs. 375 crores which
have been set apart by way of Central
assistance to the States. This Central
assistance to the States would appear to
be a very bona fide provision. But at present
what we find happening is this assistance
is not going 1o assist States in time of need.
It is going to be used as a political weapon
for toppling inconvenient Government
and setting up Governments which toe
the line of the ruling group. In this situ-
ation it is doubtful if this type of power
kept by the Centre is going to be used in
a clean, in an honest or in a proper manner.

In addition to this, however, there are
so many things which T need to refer to,
which cause concern not only to the com-
mon man but to the honest tax-paying
or law-abiding citizen also. At present the
type of taxes that we have, if we compare

ih
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the level of taxation that we have in this
country with the level of taxation in other
countries, out of 150 countries I am told
that in the case of 143 the corporate taxes
do not go beyond 50 pec cent. But here
we have now got the taxes being increased
still further, and at the top level, at the
highest level the tax is going up to as high
as 935 per cent. I consider this, Sir, to
be a tax on honesty. The honest person,
the man who keeps regular accounts,
only he will be forced to pay. It will place
a premium upon dishonesty, upon eva-
sion and with the type of pcople, with
the type of character that we have parti-
cularly among business circles, they are
going to be tempted to evade this. The
very simple way in which this position
can be summed up is that it is more
attractive to avoid taxes on an income
of Rs. 7000 than to carn Rs. 1 lakh and
to pay taxes on it according to sche-
dule. Do we have that typc of honesty
even among the administrative personnel
of the country? The way the income-tax
machinary is being run we aie not only
making it difficult for honest people to
live, we are making them dishonest, we
are making them habitual tax-evaders,
and that way we are creating pceoblems
in other sphercs of our country also.

I have got a chart here of compara-
tive rates of taxation in income-tax in-
cluding surcharges in various countries.
If T were to take Rs. 1 lakh as the income,
the highest tax that I find at least among
31 countries is in India, Rs. 51,990. Of
course it is exclusive of the reccut increase.
If the income is Rs. 2 lakhs, the tax is
Rs. 128,990. Compared to this there are
countries which have as low a percentage
of taxation as, if I were to quote an example,
Venezuela which has a tax rate of 6+27
per cent when the income is Rs. 1 lakh
and 9-36 per cent when the income rises
up to Rs. 2 lakhs. Apart from this, there
are other countries which could be con-
sidered underdeveloped or developing;
in Brazil, for example, it is 18-4 per cent
on Rs. 1 lakh and 29 per cent in the case
of 2 lakhs. The highest that I find
here for any country reaching near about
India is Ceylon which has 49+3 per cent
when the income is Rs. 1 lakh and 64-8
per cent when the income rises
to Rs. 2 lakhs. Therc arc countries like
Iran where income-tax even on Rs. 2
lakhs is 216 per cent only. When we
have this high level of taxation, I do not
know if we are not making it a crime for
people to earn more.

[RAJYA SABHA]
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The state of development of our country
should be such that we should make honest
people earn more and give a part of that
carning to the State for the purpose
of its developmental activities. But
heie I am afraid, from the way in
which we are proceeding, we are only
making people dishonest and habitual
tax-evaders and not law-abiding citizens.
If to the income we add the wealth tax,
a friend of mine has calculated that on
an income of Rs. 2 lakhs, the income
and property tax would be 110 per cent
of the income; if it goes to Rs. 5 lakhs,
it will be 137 per cent of the income and
if it is Rs. 10 lakhs, it will be 146 per cont.
of the income. Do we really expect that
with this type of tax, payment will be
made by people? I am afraid, these kinds
of taxes arc only levied on pecople who
are well-principled people and who can-
not evade them. But where there is evasion
rampant, we have no means of seeing
that the loopholes arc plugged.

The exemption limit has bcen raised
by Rs. 200 in the case of marricd people
with two childern. This is to me an eye-
wash.  The Bhoothalingam Committee
had recommended that the income-tax
exemption should be raised by Rs. 2,500.
That should be the minimum because
after ali, what is the purchasing power
of the rupee today? What does it mean
in real terms ? And if that exemption is
given, we would have at least 40 per cent
or 45 per cent of the work of the income-
tax officers cleared off and the income-
tax officers can go more thoroughly into
the cases of tax evasion. According to
Dr. Kaldor, on an annual average we
have lost Rs. 200 croves of tax revenue
because of thesc evasive practices. Could
not our Government think of taking a
step in accordance with the recommenda-
tions of the Bhoothalingam Committec?
But that has not been done. What has
been done is that some other charges have
also been raised. I do not know
which extremely brilliant person recom-
mended to the Finance Minister that the
Money Order fee above Rs. 200 should
be raised. I have not been able to under-
stand—TI would like to be corrected if I
am wcong. But what I find is that the
Money Order fee above Rs. 200 is higher
now. But there is nothing to stop a person
from sending the same amount in two
instalments. Instead of sending Rs. geo

| by one Money Order, I can divide it

into Rs. 150 and Rs. 150 and pay a less
Money Order fee. Does the Government
want that people should have to fill up
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more forms and thereby add to the cleri-
cal work of the Postal Department? Other-
wise, I do not know what purpose 1s going
to be served by this.

In another way also, I think that there
is some muddled thinking. Is it that the
aristocrats or the rich people send Money
Orders above Rs. 200? Is that the concep-
tion of the Government ? T do not know
what justification can there be for it. No
rich person, no capitalist, no business
man sends money of the value of Rs. 300
or Rs. 400 by Money Order. There are
better and more efficient and more sophis-
ticated means of remitting funds. But
then our Government thinks that a person
who sends Money Order for Rs. 200 or
Rs. 300 must be a rich man and he should
be asked to pay more. Firstly asking to
pay more is an utterly confused way of
trying to tax the people. It is not going
to yield more revenue; it may only mean
more clerical work.  Apart from this,
who are the people who send Money
Orders? The agriculturists, the pcople
wlo are in service, they send Money Orders
to their relatives in villages where theic
are no banking facilities available and
where bank drafts or the bank cheques
cannot reach. This tax again is going
to fall on the common people.

Postal rates have been raised. I have
received a memorandum from the Associa-
tion of Publishers and there has been an
editorial comment in the Hindustan Times
this morning that in some cases the postal
charges will be more thau the price of
the book itself. Docs the Government
want that the people should read lcss?
Of course, if they read more, they will
get a bit of education and enlightenment
and our democracy will function in a
better way. Is it the view that for the
prope: functioning of democracy, the less
the people read the better it will be for
Government so that they can swallow
the various slogans that are doled out to
them and not to think of them? If that
is the conception, I perhaps would be
able to understand that there is a motive
behind it.

Of course, when I say that this tax
should not be there, that these additional
levies of indirect taxation on articles of
common consumption should be removed,
the most obvious and the easiest answer
that T will be given is, you are talking of
removing this, you say do not tax this,
do not increase the income-tax, etc. Where
is the Moncy to come from? Nowhere

[17 MARCH 1970]
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is the morey lo come. That is a very
valid point. But to my mind the most
important thing which the Government
should have done and which the Govern-
ment has completely failed to even think
of 15 that therc is so much of wastage of
cxpenditure, so much wastage of funds, so
much of unnccessary frills on ceremonial
occasions because an opening ceremony 13
to be performed by the Minister. What has
the opening cercmony to do with him? If the
work is to be started, f the project is ready,
let it start itself. But it will be kept wait.
ing for some Minister to come and the
Minister’s coming, taking a salute, his
delivering a sort of sermon, all these may
mean two or three or four lakhs
of rupces of cxpenditure for the public
exchequer. This is the way in which money
is very frequently wasted. This is some-
thing which -hould have attracted the
notice of the Government. But I do not
find any serious notice having been taken
of it. To my mind, at least 7 per cent,
economy or cu! 1s possible in non-develop-
mental expenditure and that would be
giving us morc than Rs. 200 crores of
revenue which we should be able to utilise
in a productive manner. Non-develop-
mental expenditure is incieasing very
fast in the last two years—not this, but
in the previous two vyears—and it has
risen by Rs. 432 crores, whereas develop-
mental expenditure has risen by Rs. 660
crores. What is the justification for the
non-developmental expenditure rising like
this? Can’t we curb it? Can’t we cut
it? We talk of austerity. Is that austerity
meant for the consumption only of the
other people and we are all immune against
all such things as poverty and the claims
of the country being backward and re-
sourceless? Nobody seems to be taking
up this attitutde in the matter of economy.
So, T feel that we have to make 1eal and
serious efforts to reduce our expenditure
and that would rclease funds for many
purposes.

Then, Sir, there is no note in the Budget
as to what resources will be available
because of the increcased deposits in the
nationalised banks.  Probably, Govern-
ment is not very sure whether the banks
are going to stay nationalised or not. In
spitc of the hcroic statements made by
the Prime Mnister and the Minister of
Finance, the Bank Nationalisation Act
was invalidated by the Supreme Court.
I am not going into that part of it. But
if the banks arc going to say mnationalised,
we would like the Government to work to
make them efficient and to make them pro-
gressive and uscful instruments of economic

)
il
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progress by attracting funds which in  our
countiy is a very small peccentage, 14
or 16 per cent, of our national income—
that is the ratio of our deposits to the
national income—whereas in other countries
it is 40 o1 60 or even higher. We should
be able to attvact funds from the rural
arcas if we expand the banking facilities
to the villages. Why is it that they are
not able to utilise it for the purpose of
providing services and starting rural works?
I shall have occasion to refer to it in a
few minutes.

Another thing which has disappointed
us and which T think is not only careless
bul is almost criminal in the degree of
negligence which is involved there, is the
neglect of the problem of unemployment. I
know, even the other day the Prime Mini-
ster said that the figures of unemployment
are being fl-ated recklessly. That itself
10 my mind was a reckless term to use. But
apart from that, the point is that we do
not have figure:. After all, the Planning
Commission was giving certain figures
of unemployment right up to ihe end of
the Third Plan. What has suddenly hap-
pened that we now have no figures, and
we are given high sounding explanations for
that; a sophisticated and high-sounding
rigmarole is sought to be built round the
We have

concept of unemployment.
different types of unemployment. That
cannot be rcduced to a single dimen-

sional definition. That might be a very
good cconomic or very good scholastic
exercise to talk about that. But recently
in the National Herald theve was published
an estimate made by the Planning and the
Special Study Unit of the Reserve Bank of
India. I supposc that that is an authentic
body. The Planning and the Special Study
Unit of the Reserve Bank estimated that
there are g4 .6 millions unemployed in the
year 1968-69. Out of this, and perhaps,
in addition to this there are 70,000 engi-
neers and scientists who are roaming
about the streets. We have spent
millions of rupces on their training. The
State has invested a lot of money in making
them engineers. Now what are we going
to do about them? How are we utilising
their ability? Practically we have no
means of putting their ability or their
training to any use.

Then there is the nulrition programme
which has been flaunted very much. We
are told it is a great beginning that has
peen made. 1 do not kmow how much
of beginning is there in it.

[RAJYA SABHA]

1970=71 148
MR. DEPUTY CHAIRMAN : You
have taken g0 minutes.

DR. BHAI MAHAVIR :Iam finishing
in three or four minutes. What great
achievement is there in it? In this pro-
gramme, we are told, 20 lakhs of childern
will be covered in the 0-3 age group. Twenty
lakh children calculated at the rate of
Rs. 20 por child comes to Rs. 4 crores.
I do not know how the concept of 250
days in a year has becn worked out. I
cannot comprehend how a year is going
to have 250 days. I thought they werc
school-guing children. Therefore, the
days of their school attendance were
being counted. But o0-3 is not the school-
going age. Therefore, if" we calculate
5% paisc per day per child and if all of
this is go.ng to be spent directly on nutri-
tion, focd or milk, which is not going
to be the case—a lot of it is going to be
swallowed up by administrative expendi-
ture by the people visiting there, some
member of the Cabinet going to perform
the ceremony for opening il while some
other members going to perform the cere-
mony (or closing it—all this is going to
eat up much of the revenue that has becn
provided. What I am more concerned
with and what I wish to record hcere is
that in this programme there is the nutri-
tion programme through Balwadis in
the age group of 3-5. The statement here
says i—
“In the areas where local food is
not available it is proposed to supply
processed (ocd in the form of Balwadis.
The raw material for preparation of
Balwadis is likely to be supplied free
of charge by CARE with the cost of
preparation and administrative charges
being met from the Budget.”

We arc going to meet the cost of admini-
stration and preparation charges. A subs-
tantial amount is going to come by way
of donation. Are we going to make our
children, right from that early age, beggars ?
Are we going to raise them as a people
who will stand upon the cross-roads
of the world and beg for alms from this
country o: that country? Is that the nutri-
tion programme that our Government
can think of? I would rather say if we
cannot make any cut in our expenditure,
if we cannot do away with our ceremonial
expeuses, and if we have to beg from other
countries for the purpose of feeding our
infants, that is something which should
make ur drown ourselves with shame or,
rather, we should not have a face to show
to the pcople.
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MR. DEPUTY CHAIRMAN : Will

you wind up?

DR. BHAI MAHAVIR : I am just |
mentioning one or two points.

MR. DEPUTY CHAIRMAN : It
would not leave any time for your other
Members who want to speak.

DR. BHAI MAHAVIR : I am fini-
shing now. We have suggested rationa-
lisation of imports. By rationalising
imports we will be able to have for the
exchequer 300 to 600 per cent. margin of
profit which they have raised 1n the licences
that are issued. I am afraid the Govern-
ment will not take this suggestion because
ultimately it takes away the power on
paironage [rom them. And that is one
thing winich is keeping this Government
in the saddle, the power of patronage.

Then I would suggest the selting up
of an independent tribunal to rationalise
the licensing system to take away where
there is 300 (o 400 per cent. profit. Why
do you allow private individuals to swallow
up that profit? Takeit away for the public
good and use it {or the purpose of good
schemes. Let there be a large-scale rural
works programme, building roads, cons-
tructing bunds, providing irrigation even
if a couple of hundred crores of rupees
are speat. It would add to production
and there will not be any mﬂatxonary
effect of such a programme.

We have also suggested tax on big farm
which have been exempted from the ceil-
ing law.

SHRI AKBAR ALI KHAN : Minor
irrigation schemes have been suggested.

DR. BHAI MAHAVIR: How much has
been provided for it? Itis only an eye-wash.
That is what I am saying. What little
is sought to be done in a right direction
is so insignificant that the Budget is dis-
appointing in some respects and is oftfend-
ing in other respects because of the extra
burden it places on the poor people. It
is disappointing where it does not do
enough for nutrition or family pension
and other things. With these words, I
feel that the Budget does not give any-
thing by way of consolation or by way
of an encouragement to the people that
it is a means of achieving some sort of
progress in our economy.
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© we might have.

Efforts should have been directed to
utilise our investment in public sector
projects for the purpose of belier eflicient
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functioning, But more than Rs. 300
crores gei us an annual loss of Rs. 75 crores
or more. That is nol the way to work and
it is not the way to increase our revenues
for the purpose of any good scheme that
Therefore, Sir, I submit
that the Budget far from be'ng a Budget
for growth or for social welfare, is a Budget
which is inflationary, which is going to

. cast increcasing burdens on the common

man, aBudgel which is not imaginative
because it does not give any new idea
for the purpose of increasing revenues.
It is a Budget which does not provide any
hope to the rural masses or to the salaried
people. Therefore, to me it appears that
the Budgel is not only non-progressive,
it is regressive and as such it necds far-
reaching changes if it is to satisfy any of
the aspirations of the people of India.

s\ shawz awsft  ((FgR) © wIATy
foudt STTAT WEIEd, 1970-71 ¥ Fwe
T o1 faa 7Y ST gt waly Sfr 7 seuer
AT aweqer 7% W 3fg A §, gwHT A
defem & amda Far g |

Tro Wi RgriT : F71 ;v Mg AT

~

st A arslt ;. S gho

€lo WIE AFWER : 977 &, 977 § |

oft SNANE ATt g7 F, AT 7 ATqHT
TRATET, ATIHRT 59 II& 9T T F7
Frforw F&q7 |

aradvg fewdY ST AgiEy, 99 99
a9z W FT 05 F1 a1 3 F awre A fwrar
FEI KT TEATT AT 8, a9 a9 § I/
gafad grdd @1 §; +fF 7 1o wig
TRTER FT TE AT & (agra # favam
T FAT—HOH FAT a9 frag—O6
®0 7 FT A (441, gA b &, -
ferat &, FTeT ¥ R T A F L

glo Wig A& : fHam &9 fagr g
AT qF Jg AT []qTT |

st AN AISAT & ¥ OEO
A A A FTH IATT § AT AT AN WY
gafq &; ITFT FH F AT T A1I7 T Q@

EY

g | ug gar fawe a@ g s qafaa
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[# wfimwz msi]
# Tigar g fF &3 7 3fg A oma A
SiY &Y € § 9g v g, OT F qAsal g |
@ 41T F g9 § JWA 9T SATIT AT
ATET T g AR AGT 9T W FH g, I
g9 AIIdY AT ALIE AST 4, ar aE-asy
FaHT @t ¥ Y AT FT AT AG WAIA-
T8 FT LTS &, 98 WY VT AITE & 1 1T
g w® g fF guware ¥ a7 garfas g
ot faane €, 9 fva a® & aursaE
(et 3319 &, HITF I g AT Fa &
A IUT AT ATH ATV, STH F YT W@
g, axfFendt g OF gk @ st 38 sux
ST FX 45 T4 g, 98 avafEsw w57 w9 §
HETE 99T W § | a8 auey Agv § ¥
I N ART TIFR T—31F § (F F0Hw
qréf &t &t A7 § 3g ar - wiRd
aorrT &, gaar sifaw Afe frees g
Ty &y, fofug wdsgaear a5y g, gATa-
F1E FY 76 §, & AATHITE AT TIH IaHT
qem g, Sadr swafsararsh g, afy & #i)
I @ S WEF el §, ST qGEIAATE
wurfag #37 & (93 751 8 | AfeT 39 awe
FT FAIAITEY TGEAT FEAT AT GOTHITE
FEAT TEIAATE FT & AATHF IAT § |
ST @aTwAE A qfeder S g ag
gar A4 F3T 1 q4r F g Uewfy
St 7 w1 frow-uw Sz &, faw ard
fow, S% TF-UF 3 FT F I GO
gRT & A &Y gAT ANIIATT AV w0
ZrY, 39 (ToT i a8 FOFT A1 | afed
T a9 F ATATE FIAT A€ a1 T
FHTFIEY g & A4 )

|fF gard ot Afr g o (raee 3ar-
gy Fr & T foses cHE@AT™T Fr oS
i &, REREa &t @@= 2 99 &
g gAY §CFT Y a9 F TEA
Aifq Fres sFATET T¥ § GAIGF FwrS-
LT AT S § w7 qrferrrie § o

TRTTIIZ T 1T T9 &1 & AT AT o7+

9ref §, 3 Tdf ¥ wawa W gar gATe-
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T F T FTF AR B AR IAT I3
T § Ag qAEE A A W %
R sawr fady Y w78 afET ang
ST & (6 TR WIAT § qEIorard) et
&1 o T S, /Y 99 65 g F
TILTIHT AT FIT A1E, JT STo WIE 7EI-
#T A AT qrdY A F1E A A 0gT
S g Wt agh s sewr e a3
1 I&9% § 99 I aWe ¥ I
TR g8 at gmeEe F fo gard a3-
FTT 97 g7 9o g W@ 9 (F a8 99r-
a1z g, a8 aurware g afwa afe gnd
FURTT HAIHATT FT A 41T q@ F
Wt Fifon &< g, @v g s sfafmmard
AN &, A FAGHr A g, (FAE avE ¥
STV STo WTE HETAIX A1 g, 9 997 T
w1 SefFEerdr g fF oy Aioam,
o guamie et uw 9fabEmand,
uE (Formadr g7 St 1 g3 Jefaendy
£ ara &1 A0FT I T £ Wi g,
zafag Taga oarEt  JaEw F G919 gHIT
fastae & 9 +ff S =9 77 |

glo wif wgtdiT @ oty fFEr Tl
F1 stara difsw a9 zEw (F ag 9f-
Framardr 8, a8 & T & |

A awg arshl © W IAFT WY FaTg
T | zaiET 79 9T 38 g ¥ foer-
aa & (% =fc g9q+ warsEE a7 egmar
FEAT 18T &1 a1 0F wwuy 7l ¥, Fod
#Fr wfq @, St F99 & IHY qETIAATE FT
TATGAT TG NI I gy gW ar v
g 197 3@I § THWAAT FTT F A7
AFUAATZA G2T &1 TG &, HTT IART ATAT
3 &, AT el 37 ¥ w19 ALY T |
ZATA & § GO #7 FT & | T90-
ave # Si(d, 9g 9 FAT &1 @I §—Fl
¥ 4T FT 3T §, ATF 4% FL I &, 9
FT TET AT FI IT & | FATY ATHIT F¥Y-

| free w1 e dro ATEo T ATHT FLdT
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g1 afE sty Fr w6 wgEdd, ar 9
faas a2 go € masr @r [l | 9’
TAaT AT & fgg W OoFE w9 F
g, d%0 w1 ULAFIO AT § AT B
T AT T AT T &, AT A B
F 9T AT A AT-AF FWATT T g,
AT ZEL (AU ¥ A7, FE AT FGAT
g g 3 & 1 ard saar & afatila agr
42 FT FIS F1H 77T FTATEH & A0 9T
FCA § AT T FIHT @ & oAT g, alg
ag ST @Y, a1 78 mifearive |8y
gira e A T@ @, Fa AR @l
T3, T4 @ew gl ATAT | TA(AT F U
GLHRIT FT Agradr qar g, faoer a9 &
At &1 o JqrEAr eqr § F wog F weg
afz 1971 F7 26 FAQ aF e .
fee (eafeerr  afag @@r grar & sl
oy zefew, far afgw (e g,
& arsT g, @ weT g, (e St
Fafrar g X 91 (Mgges §F am ©|
a3 &, (wadr s aqlqar &, and
g, foadr o A1 & afew Trewdr A,
IAFT FUISIFTOT A zrar, ar 2 §
37 ufcfeafet &1 famlw grar
gATY ST AIar #ieegoa g, &fagm
g, Fa1 o wF waenfa g gay @1 W
wqfa #1 sg swagF wifq aar (an
ST g FEd § weH=T Wz | gifaw
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qftad g1t ifea, a1 afaCrrmamd s
FEA E, G(EUTT § FE I ALY €1 qFAT |
wR, A1 gfmar a=w @ R, TgAlTE 3%
TG &, AW 2@ qE & ani Fr (agere
] FT W® &, T99 & garlaF T &
fqa awwR #1 afkd #¥ fF o 9@ #0
arfsdew @1d, St gWIvr FEiEgmE d,
S9H ¥ GRSTHRET VT, I AT TE
SAT AT T FARET F RS AT

geq FAT AT | AT T3ga qrel ou
ad (a=9T 1 W@ FI, SFq7 FATET 7
ATHA T FY, AT ATHIT HT AGT HY “
AT FEAgmT ¥ Maw w@adw mF 1
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ag wATES A1, A(@qa F, FREAT
FT AT FAT 2, TAH FI5 FTH T&T (AHAAT
g 1 (ST AT USAET FEA, ITH
F4T T FTALE AT 7 =g 7 47 (Far ?
S A THATE AN, AL AL, T
FA-FTLGET FT FATHIFLT AT | q@F
g FTH KIS ATSo Hlo THo IT Ao
o THo NI ¥ A& FA4TAT | IgIA
qsiafq & F & AL FL AR TS
#1{a% 3T 3FY, IIAT AFT FAT FT AR
SAF AT FT ST qIAT 4T IEHT 7@ FY,
TR 3T @W F (77 (Gar fr (qad
T g1 F I8 FIL@AT IAT % | F ATdo
Wo UFo & AT TAX ATHET AW ST 43
g, 7 3T I FIL@AT HF TAGT & 1 THH0
qT °IE 9 SAAT 4 AT IR qIHTAS
T H AFT IFC 3@ A9 F oqAarzd
W FEIZATT FT 98T FI | 0F @,
T ILT F ATT TEN, 1971 T 26 FATA
aw aw "@efae (ofes 7@ e
7T FET, TG A oivede Ag
FAT, A1 FAQT IAET G927 qo7 76 & |
g1q g (aeArd Fiediggma ¥ wiyes.
e w7 o &, a1z F fax 77 faar
Y FTH AqT (AT TET & 1 TafEg gard
wodt (@WFAT § aFIT &, O @l ¥
g2 G #aag & Aarfas =9 | gardy 54
FUS FT T ATATET &7 TE &, gAT sy
ATATE ATAEY & 17 3997 agr &y & 65
(Siadt srardy F9 7 Y g AT AWAFT
FT 2 1| AT FFTY I qwear w7 A9
AT g AFAT & | zE(ad g ¥
gATr gEateT @ BF wada qret qrer @
T3 §, faside FWE a1y A FE g,
SHEY Il AT T TS §, JAFT q4g
TR FL | AT o T 91 A §, 2 w-
free mifzar g, €ro uwo Fo & FEiH
& A am g, st anfadta € 9 % <=a
¥ ATTHT HIF. & FEIZIAT T ueE-
¥z & uFT g, YeFT Few o1 gwA
| SEQFT F 917 I AT FA AN F
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[+ aMrewE arst)

faz w1 fgrgrma ® 599 499 8, AN
ST 100 ofeqTd & grg 7 g7 &, 99 97
FT AT Fr H AFT AT FAT OF AT T
& o wAT(HT FT Ag T wF &
Iy saTEr @ X wHy & 1 alAd aew!
FE § AT IT F HAWEFAT A& TS
gEAY & | G A 7 AT & Al ATV
i (Fea A g | LRI F 17
A HTIFY [T T SATEAY, STIET T T
*F qra weg & 949 S #r 9%W g 7
HWAFT F 976 A1 FT & g, T FiAg!
F O A AN JEIT T | AT I F
fag srams & (F Alqar FiEdegad
¥ eredee gir =rfga, wiles olEaa
At w1igs, wreTHed 15T ATH WT9E
srar wifgd 1 ag ST FEETT FT A
g ag wrar atfgm | AT T |F A srar
&, & ATIFHT F1Z FT9 GATHATE AT G0 L
TF T AT ALTIFIO FHT, O AT
ag hrw F1E H 1@ &) S | e et
F UTFIO FY ATq ATE, A AR FNE
q FIFT FAT THT, AT TR F AETIFC
&7 9T a7 | GFaA symeeRR F39T, MifF
ST AW A1 FTAT AT ST 1 @A G
& A G T § a3 FT Y
gy & | wfE AT Fey € ANIFAs ay,
A A FeEgaw 7 wifas aleEas
LA | IF aF GATIAATE FT FITIHT LY
Y, T@ IW AN [EEATST FT GATH
TEY BN

g% qrq &g, fegEt JuedET @igq
26 I T X, AR ST 3 AT@ TIAHY
wag fgm ®Y & 9, A1fo TTo Qo
F A, fqT® & 26 AT AT VEIR EU
SaFT F0a 1 #4830 Fr@ F ufeaw

g, afratzr & 1 s q IR W oy |
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TagRE Y | F FET F@ G
a4 g1 T | TAT AIH W ST IT Ao THo
To & &M FT 1 FQT (FI¥T 1@ 7
ufgr @1, ag swafg sar9, sereee
TR SAITA § TAR G AT g | gATY
HTFIT ¥ 9919 a9 F q1 F FIT FO
87 @r@ To F7 (7AT A fw 771 *gl
fr ¥& #1 Ta7 Wdw T & F1 49T
dtrs 2 (@ 1 370 & fFaT @ 99 Fgd
g wa, & faar § 1 smel 7 grez ar
2 faar, a1 2 fegr, s & arare
fg ®fr & ¢ @gsr 2 (Gar, fad
= 9 9% T8 (& I oF wey
TG A | &7 ITFT AT TWAT ST §
fras gt & wawasdt ¥ 1 & afeg
AT ATATEY R AR AT &, AT ATIHRT WY
97 gz ™ &, N wEre gu, faawr
Fatfaal & siT agi 93 &, 97 ool
F1 99 W1 FFFATET 1A § ST gArd g
F1T 3T T@r 8 | safar (sowa fafees
qrga ¥ gATd qAfw g, T I g F )
i o fFEY 999 ¥ 9 F e |9
¥ F1H FIQ A, I 3AACER F J1HT sr1arEy
F1 ASTE § 1 9 AR WENE g, FagiA
Faifrar 4y, 3% (@e% #1 ag T 87 1@
go wxraAl § fwraar s afwater g &
f& argm siv =sgrzz & f@er war afeq
s F1 Agr (Werr, AT 98 1 FAT 30
mE & F47 wHAfg e &, wOIeE
gl ¥ A FWE ITH! 3 ] 1 AW
T TG FW A1 ¥ F F7 fagAr avay
g ag a1 sex ¥ SAe’ AT A06EA, AT 3
AT TfET 1 IR F Al gFEam ¥ v
grr, us faardt #1500 fgemr, ow
afEET F1 9= @ g faemr oS
@ Ay Ay Agrd A faardr @@ @
g gArd qEIE F gaq faeew @
F gar & 371 9g 7 A N agf T
& faqar a1 sqa1 (Fe@T 91 T@ o

framer Gorr, 9 w1 4 avft £ 1 ga% | T G ) TEt 9o 7 s Ty Ay
g AT JvAS qaAAE Ay, geefem o F exgear @ wnfed
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feTeY Jaeda qIga, § oA ¥ uF I
17 FFAT ATEAT § AT WTFTV 7 AT
IEFT AN TN (FAT—AAT vRE IEY,
FIAT AT saedr | w F (@, wh-
g% FT AT & AT @I E | A% 18 AR 1A
AT &, a1 AT AIFTT 39 ZT STAr §
AT AT 498 § | A2 ATTRT T FLAT
§ A1 F9 F AT FIU, T AT FAT €
TTBIT &Y | AT FT AFTEAT FT T—F2T38)
T @Y &, I 2T 4% §, ATH FE Y
& | I FTFTT FT Joq A AIGT T 3A
FX W A1 Tfgg 1 39 avg H gEma
grat & 7 oywT mwa wAr a8y, g9w
FEATAAT ALY &, a1 T8 #47 & | A1 v (-
9T § FAT g GT & | ATAHAS § grearza
AT T FLT 8 A AT FTT @
g AT ZATL FLFHTT @At @ar & | Ars
agi 9% AFET g AT TF &7 I g
gu 1 FgH 9T AT qIFR HIGEAT
FAT & | TE AHTT FT go907 7Y & A
1T FAT | q&T F o AT AR arfrEE
T4 qA § AT TH TG T gAY & 9%
F AR I A I AT FEATE 1A A
7g fFasT FaT Igar § F 39 awg &
AT TS ATAT TET & 1

#frgz, (Ggar o fRaresr s qur
MAT FT FFJT ST IF AT AN 3T Y
2, 98 UF WL A | HFAFT H 50 =¥
g ar gawr #&r (@ T g o wlmge
FT T g7 IUA FA A, HGINT &
FTT Y TF €T F ©F H 97 AT IAFN AT
qNT & | 99 AWAE F1 UF &L Ty
axar g (wwdr wady 4 @@ &
#9149 8, faa®T g5 Y39 78 §, 979 ITFT
wzge fgar a1 gFar &, d S0 937 wEGT-
T FA H UF 2T F ®] F AT, IqF

wdege 1 A& fear 1 gwd1 &, q4E AT

aws A& ol § 1 R ST IFE(

wazgs g 3 &, AT agt 9T A SA@

TR AT | AT AT 8§ (F 91 /@i
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T g verd ) e o arfeat €
T FEE T ATEAT FL VG & AT AA 9
W@ E AR F AW, AT F AW
| F ArsrarT AT W) atlEEm 2
T F fou o7 @ & AT F-T A fiamy dww
7T ATAET FIA wT (W FA E 1 oo
T A1 AT F Arg o af § 9% | qvg
A EHIT WWA OF GALAT AL A 1§

sfmge, fagqer #@iv fgarer w3w 7
BRI FIST ¥ §, AT I¥ wege 2
faar srar &, AY =9H qTHTT FT AT faT-
TAT (| R AGT & W AGY HTAT & A
AMMET &Y W dY wreAfge w5
avET TG § AR TT AMTAT Y Rage
% fgT w1 &, AV 3T WA F1 ;i gy fzar
STar & 1 & 7 ag (Fae FA SIEdy
g & wm oagt 9T AT U 9iEl F@naw
AT &, i sFear @ &, 97 92w
T YUY FIT TEAT & AT A9 AW FY
fami(xdy #r Gweg w3 & ar oo
¥ 9 fagw, wfoe, e s3w ok
Mar #y wegs fear smar =ifgd | =g
SIWT FY TTET I F AIFIR FT 347 T-
A9 g1 & 1% 35T 7 A FAT AT
g (F 3@ aIeg & weq T2ege ] 3T T1fgd
IR ATT TT TR FT FIGE &N AW &,
1 980 9% AAF gEETC @Er Y, AT=I-
A g T S ART AT AT arlEI
¥ 3w awT AT W, F g W F g
gaws gfaa g | sefae sme &gy
9T 1T sHFEAT AT &, SF 9| W
FIH FLAT §, AT GGl T I A &7 qH
Y €, @[, ®F qqT FI Y, IF AT
FT Sfog ¥ o8 T FET T AT AT
oy 7 FI Y, A I I AT ¥ AT
FYE TEEATT "er g1 S |

T FHIX I & FAT ZIAT &7 G ]
3N gr ST 7020 ) AT FAFT H O
| Tzt &Y 3w vE H gea T g1 W@ § W
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[=fr averaz =0t

gard AR W w@ gEAr A m fae
et & 1w TR g ga1E TR
A8 T, 3 wA AA A T T R
ot g W AG A @Y E ) T T
Zd &, A1 IF F1E FIFTL FFI AT FRAT
& 3T 7T TW AYE ¥ AL ATHIT AT
%\ T® qv@ ¥ GTATT FAT ATA qET R
zafed & frags w01 ARar § (F a
FAA SAAeAT ®Y @Al g, ar o ==,
ofy sy & ST 3@ a9 F ST A AT
fra T ot arfFmrAr ofaden § ST
FAFT SIEAT F(Z8, T &7 AT ATATEN
g FFA & a1 AW AN EsAT TF #AAT
2 grgr g | AR g

g7 wedl F @9 # (®T IorE FEATAN
®1 FEET Far g 1 97 @

SHRI A.P. CHATTER]JEE (West Ben-
gal) : Mr. Deputy Chairman, Sir, the
Prime Minister’s Budget Speech began
with these words—

“It is generally accepted that social,
economic and political stability is not
possible without the growth of produc-
tive forces and the augmentation of
national wealth. Also, that such growth
and increase in wealth cannot be sus-
tained without due regard to the wel-
fare of the weaker sections of the com-
munity.”

These words, I should say, have a family
resemblance to what was said at the time
of the Third Plan. The Third Plan ad-
mittedly was a retreat from the so called
socialistic pattern to the capitalistic deve-
lopment and it was stated while present-
ing the Third Plan that ‘‘a high rate of
economic growth sustained over a long
period is an essential condition for achieving
and raising the level of living for all citi-
zens, especially for those in the low-
income groups’’, Mr. Deputy Chairman,
these words ring almost equally hollow
and also have an equal significance. The
significance is this that the Prime Minister
in presenting the Budget is following
in the footstep: of the earlier Finance
Ministers, aad following in the (votsteps
of the earlier Finance Ministers she has
presented a Budget which is adding to
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the riches of the rich and making the poor
poorer. I am not saying this as a point
of oratory. In fact, if you look at the
history of the four Five Year Plans or
rather three Five Year Plans and what
is now called the Fourth Five Year Plan,
you will find that at the end of the TFirst
Five Yecar Plan we had an official un-
employment figure of 5.3 millions, at the
end ol the Second Five Year Plan we
had an unemployment figure of 7 millions,
at the end of the Third Yecar Plan we
had an wemployment figure of g.5 mil-
lions, and now we are carrying on an un-
employment figure, official unemploy-
ment figure, of about 15 millions.

SHRIMATI YASHODA REDDY (An-
dhra Pradesh) : That is the progress.

SHRI A. P. CHATTERJEE : Yes,
that is the progress. Not merely that. This
is the progress which is being indicated
by the Prime Minister in her Budget
Speech also.  Secondly since 1951-52
till about 1¢66-67 according, of course
to the official census and statistics we have
found that there was a very paultry in-
crease in production. An increase in pro-
duction was there of course. Some 2.3
times increase in production was all that
is there for all these twenty years or so.
For all these twenty years we have found
that there has been an increase in the
real wages of the workers of only 20 per
cent because the wages have increased
no doubt by 76 per cent officially; because
of the inflationary tendency to the extent
of 56 per cent, the wage increase of 76
per cent has been wiped out and ultimately
the working class has got an effective in-
crease in its wages of only 20 per cent.
So  that shows that while the working
class has been putting its bit in order
that the production in the country may
increase, we have found that they,
the working class people, have been
fleeced like anything and they have not
been given anything in proportion to what
they have put in, in energy, in labour,
in work. Not only that. As far as the ques-
tion of essential consumer goods is con-
cerned, we have found this also that as far
as the working classes or the toiling people
are concerned, there has been a decline
in the consumption of esseatial goods.
I have got figures for 1967-68. I find
that as far as cotton is concerned, there
was 11 per cent less consumption by the
people than in 1064-65. As [ar as edible
oils are conccrned, there was 14 per cent
less consumption in 1967-68 as compared
to 1964-65. As far as sugar is concerned,
there was 17 per cent less consumption
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in 1967-68 as compared to 1964-65. And
as against this we find that in the years

1961 to 1966 the manufacture of motor |

cars rose by 27 per cent, the manufacture
of airconditioners rose by 44 per cent,
the manufacture of refrigerators rose by
292 per cent, the manufacture of confec-
tioneries rose by 52 per cent and art silk
by 51 per cent. Look at the food availability
as far as the workumg population is con-
cerned. We find that in 1968 though there
was a bumper crop, per head of population
there was available only 166 .6 kgs. That
was 3 per cent less than what it was n
1965 when the availability was 173 kgs.
per head. So, what we find is this that
investments “are, of course, going on.
Investments are going on like anything
because we have found that in the First
Five Year Plan there was an investment
of Rs. 3,360 crorés, in the Third Five Year
Plan there was an investment of Rs. 10,400
crores and in the Fourth Five Year Plan
there was an investment of Rs. 21,350
crores. And as far as the Annual Plan
Outlay in the present Budget, in 1970-71.
for the Centre, the States and the Union
Territories combined is concerned, it is of
the order of Rs. 2,637 crores. Though
there has been no dearth of Investments
we are finding that, as far as the poverty
of the people 1s concerned, it is increasing,
unemployment is increasing. the rate of
savings is nol increasing. As far as the
per capita ix come s concerned, it is  stag-
nating round about Rs. 296 per year for
the last 4 or 5 years. As far as the rate
of savings is conce ned, it is awfully low;
it is always acound 8 per cent. a year.
Yet these huge amounts of investments
are there in every Five Year Plan and
in every year of the Budget. From where
does this money come? It is coming
through foreign assistance. As far as the
Plans are concerned, in 1951-52 only
19 per cent. of the Plan outlay came
through our own budgetary resources
and 81 per cent. was contributed by
foreign assis.ance, though the situation
improved a little later, But as far as the
Plan outlays are concrened, nearly 70
per cent. is alwasy contributed by forcign
assistance and only 30 per cent, israised by
our budgetary resource.. Due to this foreign
assistance we are compelled to send out,
Sir,—T am giving you the figure from 1966-
7—Rs. 192.5 crores. We find that
remittances to foreign countries on account
Wprofits, dividends, royal’ ies and techinical
know-how have amounted to Rs. 192.5
crores. The total remittances on these
accounts have amounted to Rs. 577 .4
crores, Sir, for the years 1956-57 up to
the goth September, 1968. Now in the

6—I13 R.S.{70
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so-called Fourth Five Year Plan from
1969-70 to 1973-74 do you kmow the
estimated total of repaymentliability that
we are contractingfor? Thetotal repay-
ment liability would be Rs. 2,051 crores
in the three years of the Fourth Plan and
our foreign indebiedness up to the end of
1967-68 was Rs. .1.500 crores. In 1968-69
our indebtedness is still increasing further
by Rs. 2,500 crores. Do you know the
interest on this foreign indcbtedness?
We are sending out Rs. 100 crores by way
ol interest every year and we do not know
how many more crores of rupees we will
have to send by way of interest. 8o, this

.is the position about our indebetedness.

Of course, Mr. Khadilkar has candidly
admitted in this House that it is not a
socialist Budget. After this candid admission
by Mr. Khadilkar on the floor of the House
Yesterday. ..

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIR. K.
KHADILKAR) That is not correct.
Yesterday an agument was advanced
from the Oppostion side, if I mistake
not, by Mr. Gucupadaswamy, He was
arguing “You call ita socialist Budget,
you claim it to bhe a socialist Budget.
What i3 socialist about it ?” Then
I asked whether the hon. Member could
point out where we have claimed that
‘t was a socialist Budget. You sec the
record. I know a little of economics.
If I were to claim that it i3 a socialist
Budget in the scuse we understand socia-
lism, it would not be correct. Therefore
I was saying—I could not conclude it—
that direction and objective must be
looked at.

SHRI A. P. CHATTERJEE : Very
well, let that go on record, what Mr.
Khadilkar has said. I am not worried
about whether it i3 a socialist Budget
or not. But I am really trying to show
that Mrs. Indira Gandhi, in spite of her
protestations-—she protests a little too
much—has produced a Budget which
is stidl capitalist oriented because it is
a Budget in which there is very little or
nothing donc for the poor.

Now, Sir, I am going into the question
of taxation as given in the Budget itself.
Sir, only in onc Budget, a little before
independence, in the Liaquat Ali Budget,
there was the question of increase in
direct taxes and decrease in indirect
taxes, because it was thought that as
far as direct taxation was concerned
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that should increase so that the capita-
list class might be more and more squeezed
and made to pay more and more. As
far as indirect taxation 1is concerned,
it is a known fact that it impinges more
heavily upon the poorer sections of the
people. Since those days seven Finance
Ministers have come and gone and every
time we have seen that the Budget has
been placed in such a fashion that indirect
taxation is now the only source of tax
revenue of the country.

Budget (General)

As far as this Budget is concerned,
I must say with all respect for her—
I must use a strong word here—she has
said that nearly 75 per cent. of Central
tax revenues are derived from indirect
taxation; thatis the truth she has commi-
tted; but she has shamelessly said that
any attempt to impart greater strength
to the fiscal sysltem, therefore, cannot
disregard the scope for increase in indirect
taxation. Mr. Deputy Chairman, hypo-
crisy, thy name is Indira Gandhi. The
point is that, as far as indirect taxation is
concerned, everbody knows that it im-
pinges heavily upon the poorer classes
of the people; they are paying 75 per
cent. of your revenues. Even after that,
Sir, Mrs. Indira Gandhi, who talks
of socialism outside, still thinks that the
fiscal system cannot disregard the scope
for increase in indirect taxation.

What has she done with regard to direct
taxation? Mr. Deputy Chairman , direct
taxation has been pitifully small. According
to her own statement it will be only Rs.
5 crores in 1970-71. That is what she
has said, and in 1973-74 perhaps a little
more; she has said that it will be Rs.
23 crores, So Rs. 5 crores she is getting
from the richer classes. As far as indirect
taxation is concerned, the figure is stag-
gering. In 1948-49 indirect taxation was
only Rs. 50 crores and in 1967-68 it rose
to Rs. 1214 crores; it was 55 per cent.
of the entire revenue, Mrs. Indira Gandhi
is not satisfied even with that. Now she
has again increased the taxes on certain
essential goods like diesel, kerosene,
tobacco, sugar, etc. That is an index
of the capitalist oriented Budget, be-
cause you do not tax the rich. You only
get whatever you can from the poor.
You get only Rs. 5 crores from the richer
classes and you get about Rs. 135 crores
from the poorer sections of the people.
Mrs. Indira Gandhi has said that because
of this indirect taxation by way of excise
duties on these consumer goods she is
expecting about Rs, 135 crores more.
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We are already paying Rs. 1214 crores
and thereafter Rs.135 crores more. [
3 P.M. think excise duties have now become
therefore about 6o per cent. of the
budgetary resources of the country,
What has she done for the richer
community ? She has abolished the
export duty on tea. She hasreduced
the export duty on jute, jute webbings,
jute, tarpaulin cloth and manufactures
from Rs. 500 to Rs. 200 per metric tonne
and as far as export duty on tea is con-
cerned, it is completely abolished altoge-
‘ther. As far as excise duty on export-
oriented goods is concerned, what has
she done? The excise duty will be rebated
to the extent it is exported. On that also
they get rebate. As far as import duties
are concrened, what do we find? On
manufactured items it is raised {rom 27%
per cent. to 35 per cent and there is the
import duty increase on motor vehicle
parts and pharmaceutical chemicals. That
means increase in the prices of medicines.
Then there are the non-elctrical instru-
ments. As far as motor vehicleparts are
concerned there is increased excise duty
on diesel, on petroleum products and
increased import duty on motor vehicle
parts. It will mean that the motor fares
and transport fares will be increased
as far as the common people are concerned.
This is the position as far as the Budget
is concerned.

Then what about the public sector
undertakings ? I am only talking about
one aspect of the public sector under
takings. The other day, I got some statistics
given by the Steel Ministry. The Minister
said that up to the present day, as far as the
steel plants are concerned, the total
accumulated loss is Rs. 1621 millions.
I do not know, perhaps it means Rs. 162
crores. Now on the one hand therefore
we find lesser taxation of the rich, and
greater on the poor and as far as public
sector undertakings are concrned, our
Ministry manages them so excellently
that they are giving losses year after year
and the accumulated loss on the steel
plants is Rs. 162 crores. Why is this loss
s0 much? What is the reason? It is be-
cause as far as the public sector under-
takings are concerned, they are being
managed and conducted in the interest
of the big business. The Mahalanobis
Commission said that as far as the 101
business houses are concrened, each of them
has taken more than Rs. 50 lakhs as loans
from the financial institutions of the
Government of India. We have found
that the LIC, the State Bank of India
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etc. have given greater loans, greater
credit facilities to the big business houses.
Notonly that. Asfarasthe pricing policy
of the public sector undertakings is con-
cerned, itis always done with an eye to the
profit of the business community. Who
does not know for what purpose the price
of stecl per tonne was increased by Rs.
73? Who does not know the pressures
the Tatas and other big steel magnates
have brought to bear on the Government
for that? As far as the expenses on works
are concerned, even those works that can
be done in the public sector are given in
contract to the private sector in order
that the private sector may earn a lot.

I am a member of the Consultative Com-

mittce on Steel and I went on tour to Bokaro
Stee! Plant and that management had
to admit that certain things which could
be done by the Bokaro Steel Shop—they
are very well appointed shops—are being
given lo the contractors so that the con-
tractors may earn crores. So as far as
this Budget is concerned, there is no doubt
that this Budget is a Budget for giving
incentives to the capitalists and you know
what happened when this Budget was
announced? In the Stock Exchanges
in Calcutta and the Dalal Street of Bombay
the stocks rose up. There can be no greater
way of expressing gratitude to Mrs. Indira
Gandhi on the part of the capitalists than
in this way, by showing that the stock
exchange shares began to spurt up as soon

as the Budget was announced. It is nota
socialistic Budget at all. It is a capitalist-
oriented Budget and further, this Budget
is again taking us down the ruinous path
of greater subservience to foreign capital,
greater surrender to the monopolists and
a regression [rom any wellare measures
that could have brought rcal benefit to the
people and a Budget wherein we find
that the people are being taxed more
heavily and the people are being oppressed
and persecuted and are being exploited
more thoro 'ghly. It is also said like that.
Shrimati Indira Gandhi has said that
this is a Budget wherein she says that she
has given incentives to businessmen so
that the growth of the business may occur.
May 1 conclude by saying that Shrtm'atl
Indira Gandhi’s socialism is a little upside
down. The growth in economy cannot
occur hy surrendering to the monopolists
by giving concessions to them. Growth
could have occurred only if the monopolist
enterprises were nationalised, if the 75
business houses were expropriated. If that
were done, if all that wealth were taken
into our hands, then only growth could
have happened. Therefore let not the
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Congress people, let not Mrs, Indira
Gandhi say that she is being a socialist,
Let her say plainly the truth that she is
here to serve the Birlas and others to whom
she has given the Goa Fertiliser plant.
It is playing hide and seck with your
motives. You know all people can be
fooled for some time, some people can
be fooled for all times but all people cannot
be fooled [orall time.

SHRI SRIMAN PRAFULLA GO-
SWAMI (Assam) : First I must congratu-
late our Prime Minister for the present
Budget. This is definitely a Budget which
has given a new lcad, a new direction and
a new approach towards the welfare of
our common people. This is the third
time I am taking part in the Budget dis-
cussions. On the previous two occasions
I was not happy. I crticised the previous
Budget in 1968 and I made these re-
marks.

“Taxation there must he hbut there
must be definite steps to meet the basic
needs of common man in the Budget
proposals, consistent with the declared
and professed policy of democratic
socialism.  There is no indication of
advancing the cause of socialism; rather
it is indirectly helping to grow capita-
lism. Today wunless we solve the hasic
needs of food and housing of poorest
of men of our country, the i .idget
calculation will not help our .ountry
to advance. Unless some of tle urgent
pressing political problems are solved,
we cannot lead the country to .progress
with the Budget only.”

This remark applied to the previous Budget
of Mr. Morarji Desai, in 1968. To day
I am happy that I have found a definitely
different kind of Budget which has been
placed by the Prime Minister. Qutside
the House and here also some people
say that this is not a deviation, that this
is the same pattern of Budget as hefore
but for the first time in our history since
the independence of India, an earnest
attempt has heen made to rearrange the
Budget policy and programmes keeping
in view the political ideology, that is,
democratic socialim. I agree with
Mr. Chatterjee. I can understand his
arguments. But this is not a Marxist
Budget and this cannot be a communist
budget as we have accepted mixed economy.
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don’t expect that from you.

SHRI SRIMAN PRAFULLA GO-
SWAMI : This is a Budget based on the
democratic socialism which we have evol-
ved suiting our pattern of life in this country.

We

SHRI AKBAR ALI KHAN : Don’t
attach much seriousness to Mr. Chatterjee.
He is saying all this to pleare Mr. Jyoti
Basu.

SHR1 SRIMAN PRAFULLA GO-
SWAMI : It can very well he understood
why this Budget has been attacked from
the Swatantra Party side and from the Jan
Sangh side. Had this been for helping
the capitalists to grow. then they would
not have attacked it so severly and they
would not have become so much dis-
appointed as now. Anyway I do not want
to enter into controversial points with
other friends I want to give my own
opinion. Today really I am happy to find
that the present Budget, which is a pro-
gressive one¢, has given some dircctions
and made some attempts to solve some of the
basic nceds of the common man. The
taxation policy also is in favour of the
common people. It is for the first time
that a sincerc attempt has been made to
curh capritalist exploitation. We have
seen in the present Budget a sincere attempt
to raise resources and at the same time to
curb disparities, Moreover, some rcliel
measures to the low income groups are
also provided. =~ We are happy that our
Prime Minister has assessed correctly
the real situation of the country and tried
to check the conspiracy of the vested in-
terest and the richer classes of people.
An earnest attempt is made to easc the
lower middle class and the poor people.
A new programme towards growth with
socia justice is rightly focussed. Tt is
a iucus towards social justice for the first
tine in our Budget. This has been a long-
standing need in our poverty-stricken
country. It is easy to criticise that the
money privided for this social justice
scheme is inadequate. But we must
consider that we have launched on this
scheme for the first time. This is just a
beginning, this is the starting point, and
it will go on expanding and increasing.
There are many progressive measures
on the line of socialism, like the scheme for
provision of pensions, the programme
for rural development, then nutritious
food for the children, and so on. All
these are progressive programmes and
compare well with those in any country
under a socialist regime. Then another
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thing; the taxation policy is also progressive
taxation of urban lands and buildings is
one of the most significant proposals
which deserves support from us. Provi-
sions in the Finance Bill are also improve-
ments to curb the tendency to evade
taxes. Of course I would have been hap-
pier if this taxation policy could go further
to tax more the richer and vested capitalist
class and ease the poor class. But this is
Jjust the beginning. Therefore it is not a
very easy task to make a revoloutinary
budget however much we may expect
it to have come. It is the beginning and
it will go on increasing, and I have im-
mense faith in the present Government,
and particuarly in the Prime Minister,
who has given a new lead towards democra-
tic socialism risking all. She hassaid about
this. She has said that when she started
this revolution she has had to face opposi-
tion inside our party. Qur organisation
has heen split because of that opposition.
There has been the attack from all sides
and from all reactionary and vested in-
terests, and a conspiracy had heen going
on. In spite of all these conspiracies she
is carrying the country towards democratic
socialism. For this I congratulate the
Prime Minister and we are proud of her.
Of course there has to be indirect taxation,
but I cannot support the imposition of
tax on sugar hecause sugar is an essential
commodity and it is particularly essential
for the children to grow further up. So
this tax on sugar is not necessary and I
hope this tax on sugar will be removed
and sugar should he made as free and as
cheap as possible to all sections of people,
particularly becuase this meets the nutri-
tion needs of children.

Then, Sir, ahout bank nationalisation.
This is one of the revolutionary steps
but we have heen hampered in this hy
the judiciary. Well, this reminds me
that we should change our Constitution
according to the changed circumstances,
because we have been always told that
legislation is to be passed by parliament
and the judiciary is to give interpretation
of the language of the law.  But here
I find that we parliament passed the
Bank Nationalisation Bill and, after the
President gave his assent to it, it became
an Act. But the judiciary, instead of
giving interpretation of the Act, nullified
the Act itself. Therefore, that is the
hindrance, the nullification of the Act,
When a Bill is passed by parliament
and it hecomes an Act, the debates in
parliament and the intentions of the fra-
mers of that Bill enacted as an Act of
Parliament should be understood by the
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Jjudiciary and they should give their inter-
pretation according to them. Now,
Sir, without casting any aspersions on the
judiciary [ must say that the judiciary
has outdated ideas and they are not com-
mitted to the present modern socialistic
ideas of our country. This is not the case
with the judiciary alone; this is the case
with many top officials of our administra-
tion. I remember I heard from the Prime
Minister that she is thinking ahout re-
forming the administration also, because
we want certain persons at the top who
are committed to our ideology, who will
be able to carry out our committed poli-
cies and who will be able to implement
progressively the committed policies. But
here we find that our administration
stands as a hindrance. This reminds
me of another thing, the Administrative
Reforms Commission.  Now, Sir, this
Comimission was appointed a long time
back—recently thére was a question also—
but it is still going on and they are pro-
ducing voluminous reports. I should
be excused when I say that this Adminis-
trative Reforms Commission has itself
become another bureaucratic Government.
They want certain extensions. It should
not be the case. They ought to have
given the direction how our administra-
tive machinery should be patterned on
democratic socialism within a short period
of three months. But it is guing on studying
and studying, and there will be no end
to it, it secems.

I must say that the present bureaucracy
is the inheritance of the British imperialis
bureaucracy and it has grown during
all these twenty-two years into such a
volume that it has become top-heavy.
And there is also the creation of so many
peripheral appendages, of officers, clerks,
peons and so on. No doubt it has employed
some people, but this sort of employment
has not mecant progress for our country.
I require the employment of the common
and low paid® people employed in abun-
dance in offices to he employed in produc-
tive fields, to be employed in the ficlds
and in the factories. Let there be more
employment that way. Let there be plan-
ning for such purpose and the plan-
ning should he done in such a way whereby
more and more of our population can be
employed in fields and factories, but not
in these white collar jobs, not in doing
file work and moving files from one place
to another and producing nothing pro-
ductive.
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Now again I revert to the judiciary
and I must say that today the judiciary
has become very costly. You have got
the Supreme Court, the High GCourts
and the District Courts, and this judiciary
can he availed of only by the rich people
and not by the poor people; it has hecome
so costly. I pleaded on another occasion,
when I discussed a previous Budget,
that we must decentralise power and
that we should give some of the powers
of the judiciary to the panchayats, the
municipalities and other institutions of
local self-government instead of having
a multiplicity of courts and lawyers as is the
case at present with the judiciary., I
remember also that I pleaded on a previous
occasion that 50 per cent. of the judiciary
should be reduced and that 50 per cent.
should go and that the common crimes
and other things should go to the village
panchayats, municipalities and other ins-
titutions of local self-government and that
they should be made more powerful.
Let them run their own affairs themselves.
Let them have some of the planning also
and let them implement the plan projects.
Do not create more and more offices
and add more and more officers and so
many Class IV peons and chaprasis.  This
is the British pavtern of imperialist ad-
ministration and 1liv same type of burecau-
cracy is going on  When we are commitied
to democratic :ocialism and when we
want to implement it correctly, the adminis-
trative pattern should be changed and
it should be changed to fit into democratic
socialism. And this Administrative Re-
forms Commission should not be extended
and I hope the Cabinet, the Prime
Minister and the leaders would sit toge-
ther and evolve -some formula by which
they can minimise the bureaucracy and
decentralise the power to the people.
While bureaucracy should be minimised
I do not want that those persons who
are iu employment today should he sent
out and made unemployed. Let those
people, Assistance and others, go to the
villages and carry on the work of primary
cducation to which we are committed.
Let everyonc be made literate and let
that job be done by them on the same
salary. ‘Today I have got personal experi-
ence; at the secretariat level and at the
lowest level of district offices I find the
Assistants and clerks are sitting and no-

ting and creating files upon files and the
result is justice to the people gets delayed.
Nobody is able to get any justice and the
people get frusteated. So we must do
something to revolutionise this admini-
strative  machinery.
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should wind up now.

SHRI SRIMAN PRAFULLA GO-
SWAMI : Sir, I am happy to find that
a provision has been made in the Budget
tor special assistance to States. It is said
here : “Accordingly, it is proposed to
provide Rs. 175 crores in the Budget
next year to cover the gaps in the resources
of certain States since otherwise it would
be difficult for them to undertake worth-
while Plan programmes.”” In this respect
1 should say that the State from which
1 come, namely, Assam, is lagging be-
hind very much. There is regional im-
balance and that has been there for a
long time. I do not blame the present
Government because since the British
days it has been kept in such a backward
State that it has not been able to come up
and due to the political situation indus-
trial entrepreneurs do not go there. There-
fore I would urge upon the Union Govern-
ment that they should start some public
undertakings. Also the transport facilities
in the State of Assam should he improved.
In this respect I am greatful to the Prime
Minister because recently in the last
session of Parliament she has announced
some package programme to remedy the
regional imbalance and in our State
petrochemicals, paper mills and other
things are to be set up. I ask that the
Union Government should pay more
attention to Assam hecause our State is a
frontier State and when I say assam I
do not mean only Assam; I also mecan
NEFA, Manipur, Tripura and Nagaland.
The whole region needs to be developed
fully in the matter of trarsport, broadcast-
ing etc. Top priority should be given to
this area not only hecause of the regional
imhalance but also for the security of the
country.

Previously I had criticised and pleaded
that more money should be provided to
the public sector. This time I am happy
that the provision for expansion of the
public sector has been increased from
Rs. 160 crores this year to Rs. 202 crores
next year. This is another indication
that we support the public sector, I am
not at all amazed to hear the Swantantra
or the Jana Sangh opposing public sector
and criticising it. May be there are some
losses incurred in the public sector hut
this is the only way towards socialism.
We cannot allow our country to be in the
clutches of monopolists. The monopolists
have become the greatest danger to our
country and unless and until we curb
the strength of the monopolists and the
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capitalist class our country cannot prosper.
Let there be some loss in the public’sector.
It is bound to he there because of high
capital investment and because of provi-
sion of standard labour conditions may be
the expenditure has gone up but because
of that we cannot give up the public
sector, After independence all the advan-
tages of independence have been taken
away by one class, namely, the capitalists
who hecause of the protected market
have made immense profits at the cost
of the poor millions. They have also in-
dulged in black marketing, evasion of
taxes and so on.

Along with this I also want to say that
the compensation clause should also be
amended. I cannot like Marxists advocate
appropriation of property but as a believer
in socialism I should say that compensa-
tion should not be given at such a high
rate. Let there be : some compensation
for the poor pecople who are deprived
of their land, houses or other things,
but not the market value. Therefore
tHe Fundamental Rights in the Constitu-
tion must he changed. They must be
limited so that advantage cannot be
taken of them by the rich pcople, by the
capitalists.  These Fundamental Rights
have not given any advantage to the poor
people, to the suppressed people, to the
depressed people. They have only enabled
the richer pcople to exploit the country.

MR. DEPUTY CHAIRMAN : That
will do now. Please sit down.

Mr, Thillai Villalan, your party has
got 24 minutes and there are some more
who want to speak.

SHRI THILLAI VILLALAN (Tamil
Nadu) : Only onec other Member will
speak,

Mr. Deputy Chairman, Sir, the hon.
Mrs., Indira Gandhi, Prime Minister
and also the Finance Minister of our
country, has presented her maiden Budget.

Before analysing the important features
of her Budget I want the following lincs
underlines, Sir, from her speech.

“,..Social, economic and political
stability is nct possible without the
growth of productive forces and the
augmentation of national wealth...
Such growth and increase in wealth
cannot be sustained without due regard
to the welfare of the weaker section of the
community. It is necessary to devise
policies. ., for the well being of the
needy and the poor.
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It is with this positive approach to
problems of growth with stability and
social justice that we have sought
to give new emphasis and a new sense
of urgency to economic policy. . .

“I have become aware of the chal-
lenges as well as the constraints of the
contemporary epoch of development
of our national economy. I have en-
deavoured to set out the hroad frame-
work within which the Budget is cast.
That framework....is consistent with
the political, economic and social
realities of the country.”

Please note the words stability, social
Jjustice, policies for the needy and the
poor, challenges and constraints and
realities of development of national eco-
nomy. By these lines, loaded with these
words, she made it clear that the Govern-
ment’s approach is a socialistic one. But
by the intervening speech the hon. Mr.
Khadilkar says that she has never claimed
that this Budget is socialistic in the Budget
speech.

" Sir, we are always ready to applaud
any measure which will improve the lot

of the common man, i.., the needy and |

the poor in the words of our Prime Minister,
but we will opposc with all our might any
attempt to dcterioratc their condition.

I join hands with the ruling Congress
when I see the measures to benefit small
farmers and agricultural labour, employ-
ment opportunities to the educated and
uneducated unemployed, nutrition pro-
grammes for children, housing and urban
development, rural water supply schemes
and social security benefits for industrial
workers and Government employees. I
am ready to say that the Budget has
socialism as its basis.

But Sir, when I see that the price of
kerosene, sugar, vanaspati, textiles,
newspaper, cement, cigarette, coffee,

acrated water and petroleum is raised,
L cannot say that the common man is
spared. It is really a considerable con-
cession when the exemption limit of in-
come-tax has been raised upto Rs. 5000
but Prof. Bhootalingam recommended
in his Report that the exemption may be
allowed upto Rs. 7500. This may be accep-
ted. Further, Sir, the corporate tax is
not touched or altered. The needy and
the poor is not left out. We have experience
of seeing goods of good quality in the
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show-case, but of very bad quality within
the shop. The Congress socialism originated
in Avadi, in our State. It is not real
socialism, but model socialism or socialistic
pattern. Here also, Sir, when we see
both the income and expenditure pro-
posals of the Budget we will find only show-
casi'm, but not socialism, either model
or real. Anyhow, the Union Budget
remained a challenge to her for many
months. To a certain extent she had
met the challenge successfully by presenting
the Budget with determination to go
ahead with those progressive, immediately
implementable schemes that are within
the capacity and strength of her Govern-
ment.

I want to view the Budget from the
angle of my State, Tamil Nadu. My
approach is mainly static, not socialistic.
The root of our finance is federal. There-
fore, we must analyse the present position
of the State and the Centre in fiscal matters
during the time of presentation of the
Budget. Important economic policies are
evolved only at New Delhi but not at Mad-
ras, Calcutta or Bombay. This was not
questioned before 1967, when a monoparty
was ruling in the States and in the Centre,
but now partics have formed Governments
in States differcnt to that of the Centre.
The Centre is the monarch and the State
is the mendicant in the economic field.
This position is the root-cause of all the
economic evils in our country. The recent
recession, stopping of innumerable in-
dustries, scarcity of food, are all due to
the monetary and fiscal policies of the
Centre. Regarding demand, supply and
the price of commodities, the States are
not consulted. There should be closed
contact between the State and the Centre
in matters of national economic policies.
The National Development Gouncil alone
will not serve the purpose. We must in-
voke article 263 and form a Federal Eco-
nomic Planning Council.

Further, in the name of nattonal inte-
gration, we should not centralise all re-
sources at Delhi.

Of course, Sir, we welcomed the move
for the nationalisation of banks, but we
should see that these banks are not centra-
lised.

The industrial policy followed by the
Centre is also to be reviewed. The proce-
dures for the grant of licenses are to be
liberalised, Whenever any major decision is
taken, the respective State should be con-
sulted. Even now entrepreneurs are threa-
tened with cumbersome procedures and
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innumerable unwanted clearances. Theic
must be decentralisation of the powérs
which are now heaped like huge moun-
tains with the Centre, and make necessary
arrangements to avoid inordinate delays
in the issue of licences to new industries.

It is really 2 disheartening episode if
we analyse the Centre-State financial
relationsbip. In the total pool of resources
our share decreased from %7 2 to 6.9
per cent. Qur share of income-tax has
decreased from 8.34 to 8.18 per cent.
In Union excise duties, it has fallen from
7.18 to 6.5 per cent and in respect of
additional excise duties it has been lowcred
from 11 to 9.63 per cent. Above all, the
deficit grant for the five years 1969-74
has been reduced from Rs. 34 crores to
Rs. 23 crores. It is a gross injustice done
to Tamil Nadn by this Government.

Another sorrowful chapter in the book
of Centre-State economic relationship is
the States indebtedn=ss to the Centre.
This will be clear from the fact that we
have tw repay Rs. 160 crores for the Rs.
140 crores we receive from the Centre.
Therelore, it is essential that the re-
scheduling of the debes of the States should

(RAJYA. SABHA)

be done immediately. The debt of Tamil

Nadu may be rescheduled to the tunc
of Rs. 50 crores and I also request the
setting up of a federal commission for this
purpose.

The Government of Tamil Nadu has
submitted a plan for Rs. 624 crores
to the Planning Commission regarding
schemes sponsored by the State. It re-
quested you to include the Salem stecl
plant, the Sethusamudram project. the
second mine-cut of Neiveli and the second
stage of Kalpakkam. The total amount
requircd would be at least Rs. 575 crores
for the State schemes. So far as the Salem
steel plang is concerned I want to make a
special mention of it now. The people of the
State are agitating for over a decade now.
Expert after expert came and certifird
that the project is possible, feasible and
vioble, but no decision has been, taken
by this Government finally. I request
that an early announcement of the sanction
of the steel plant may be made by thix
Government.

-

We know that preparing a Budget is
just like dancing on a tight rope. With
the strained relationship hetween

State and the Centre. how can the

|
!
|
|

the
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Centre implement its proposals? There-
fore, I would submit that a reappraisal
of the Centre-State financial relation-
ship at least should be made and the
necessary amendment of the Constitution
also should be made immediately.

We cannot construe that Tamil Nadu
is a forward Stale. It is industrially back-
ward.  The backwardness should be
driven out by a liberal licensing policy
of the Government. In agriculture also
most of the districts are barren, except
Thanjavur. The district of Ramanatha-
puram is more or less a famine-stricken
arca. The facilities to small farmers for
dry farming announced in the Budget
should be extended to the farmers cf this
area.

There are threc million graduates and
fifteen million matriculates who arc un-
employed in the country. Tn our State
most of the matriculates are unemployed.
For instance, the Tamil Nadu clectricity
system announced the sclection of 2,500
clerks for the department. For this, the
department received 2,40.000 applica-
tions. 1If this is the §tate of affairs, how
can we tackle the problem of unemploy-
ment? Therefore, T request that oppor-
tunities of the first order must be given to
the unemployed of our State.

We are struggling for integration in one
way and allowing disintegration in another
way. We want social, political and eco-
nomic stability. I also want political
morality. T do not want to name any
State or any individual, but in a State
where no ‘Aya Ram or Gaya Ram’ has
showed his ugly head, if a leader, who
is having only eight votes, no alliance or
adjustment with any of the political groups
or parties. claims that he will win in the
ensuing Rajya Sabha election, what does
it mean? Is it not foul play or a dirty,
corruptive way in politics? Ts this not
political immorality? This should not be
encouraged.

Further, we are inviting instability in the
name of language. Is it necessary now to
compel the employees in Tamil Nadu to
learn Hindi during office hours and treat
their absence as absence from duty?
Is it not against the assurance given by
the late lamented, beloved Prime Minister
of the country, Nehru? Has he not given
the assurance that so long as the non-
Hindi-speaking people do not want Hindi,
English will continue? Then, what is the
purpose of this compulsion? Our revered
Anna, beloved Chief Minister of Tamil
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Nadu, has put a full stop to it M 7w fag Tt (39T 98%W) ¢ A
by passing the unanimous resolution . F ® -
of the two-language formula, namcly, | 9Y37e #TH «AT8T | §&T W HIA Al

Tamil and English. Why should you
unnecessarily wake the sleeping tiger
of the laaguage problem cnce again in
our State? The language problem is not
solved unless the Constitution 1s amended
to remove the provision wiich gives to one
regional language the status of the official
language of the country. Therefore,
I request that immediate steps be taken
to remove the compulsion by the unjust
and hasty orders of the Government. I
can say in this connection that the DMK
is for the welfare of the needy and poor.
It is wedded to real socialism, not any
model socialism. Therefore, it will sup-
port any progressive measures by anybody
in the Government aund it will oppoie any
reactionary measurcs by anybody in the
Government. The support offered to the
present Government headed by the hon.
Mrs. Indira Gandhi, the Finance Minister,
the author ol the Budger, is not uncondi-
tional. We are not thrusting our support
on anybody with any ulterior motive.
If she goes against the wellare of the needy
and the poor in the country, renders
injustice to the non-Hindi people in general
and the people of Tamil Nadu in parti-
cular, fails to implement the ascurance
given by her father to the pcople of this
country in the domain of language and
violates the well known principles of socia-
lism, we will stoutly oppose her without
any hesitation,

Therefore, Sir, I welcome the preporals
which are intended for the welfare of the
needy and the poor and at the same time
not the other proposals which are the root
cause for the raise of rates of the com-
modities which are used by them in their
every day life.

Ollum Vakaivan Arivinai Ovatc Chel-
lum Vayellam Cheyal.

Thiruvalluvar by this couplet says :
“Do the right thing wherever possible
and whenever nocessary’’.  That is the
motto of the D.M.K. Men or Madams
may come in power or go from power
in the Centre but the DMK, will be
roing on in tts own way.

Thank you.

MR. DEPUTY CHAIRMAN
Neki Ram.

: N,

g

s\ AR (zfearar) o srawiy Iq.
gamfa s, 139 F qHA T AT FT
garsirar, o awe w2 § ..

SHRI G. :\. APPAN (Tamil Nadu) :

Sir, on a point of order.. There is no
quorum.

MR. DEPUTY CHAIRMAN
quorum bell i+ already rung.

The

SHRI G. A. APPAN : Why should
he continue at all, Mr. Deputy Chairman?
He can keep quiet for some time. We
should keep the decorum and dignity
of the House. When a Member has raised
the point, the Chair has to respect the
wish of the House.

MR. DEPUTY CHAIRMAN
quorum i thire. You preceed.

The

_ 0\ qMTw ;- A9 § 9T a9 @r war
g, ag I AW AT 99F W & (A
AT A AT TEAIN g, WY AT #T Gar
FX AN §, 7% (AU IgT FH @ A9

g1

TaY |y 4 Tl F T ¥ 9
T FWT AEM | | T8 5 9%ar g &
oAl F wer g ar a4 FEEE | e
i F% fwed & 1 g2 a1 &4 wwm
¥ I7%T (Fa1 59T E@Ar §, ITH FA
BT AT FT A(TWFAT § | gER TWI A
wrtae ¥ &7 wwe A @R 8w g
X FE A% F B €, 97 aui A gA,
aul &1 q9g X F @7, awt w7 Afyw
grar, sieralte, S afgsnlz | zad
§ (<A gew &5 qw F e A ey
TF %E gedr § | 3T (W0 3owwmld
WG, A% I § GCHIT ¥ a8 FgAv
gt fF s aifew FvET g¥9 @i
T AT FY U F (o gurk amfasr
¥ ®g1 st w1y, Sy a8 va) w0
F A AFHT AT & @ 9 /¥ | gEA

[
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[ a%ruw]
qw & ug o FgAT AW & g
§ ux AT foarer /| &1 QU adr
FW F1, 394 Ffw F qwfi ¥ derar
WM F fFe s~ @5 qar T, JfF
4T TFIT ¥ ¢qA ;Y ST § S AT
HTETEY FY @A gT I@ AT HT ATAETAT
g G s & A, fAedt § wad 9aq
a% 3y A H g w0 T, fad
T8 EET FT GFQET Ig W F G |

ag W ArfAT 9w W g, 99 A H
uF frara & grea F gIeA @A FJIEAT |
FA@ AR &1 AL TIAHE a1 FAT
& axg ¥ SET qar Ao groanr
&, ag arl JUR-9YT g AT § | SI9Hr-
afF, go o ¥ F® W TAC T 4
UFA-RIaTdA MR § |  q@E |l
A gqar 7@y #ar ofr oFer | ag qar
afrgr &, gl g /19 AT WYar § oK
GUT AL ATAT & 1 IT AR FT agl &
Fo1 w2 o TAgT Fo Yo F uF G5
&Y § 3% FAX FAAT | G T FE oA
3, d AIFe &, A AF-ATN &7 TET & |
9 7 A g SEd IR T A&
ITHT <y fQawa & 1 gER Wi § Wi
o & g w1 ¥ fag a1 wFe ¥ 9@
¥ foo =g wrear A€ & 1 ag oET famre
§ S | gI9W FY g F AT T
50-60 &7 @ET ¥ T fauw 1 w04
12 G aF g a9 qgl 9%, g qIA
FH W WY | S9F qIT 4gF G4y
T oA e faer g, dfFa T
F7 A TEY g 5-5 6-6 A F w=A
wa W F (g ) $7% O FE ) qwe
R % ford 15 7199 TEY @ | 99 Fr A9
7g & fr frEd & a1g o go dio waw-
¥re F F1E ey Wy faan, Fedt o gawr
sara A8t f&qr 1+ za ey TET F7 W@
g fF faer &Y et #€, @lay %3

Qg & e @ afEr w9 o

et qeg A& T |
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@ & AT FEAT F g7 el & a6
oIrT 23X g¢ 3@ awe § 3w ¥ fag S
ggr T@T AT E, IFRT SATET q@IW | I
wedl F |1 F HOHT gAATE FIGT §

SHRI T. K. PATEL (Gujarat) : Mr.
Deputy Chairman, this yeat there were
high expectations both amongst Members
of Parliament and the general public
of a radical socialistic Budget. But what
started with a bang seems to have ended
in a whimper. Anyone who has carefully
followed the Budget of this year and
compared it with the Budgets of the pre-
vious years will find that this Budget shows
no new awareness for the common man. In
fact, the principles, of Welfare State and
equality of opportunity, social justice
etc., have heen enshrined in our Constitu-
tion and the planning which has been
undertakén by successive Five Year Plans
was hasically intendcd to create an egalita-
rian society. The Bangalore Session
of the A.L.C.C. held in July last accepted
the stray thoughts of the Prime Minister
which gave further proof that the Congress
was wedded to the progress of the country
towards a Welfare State. But things
moved swiftly thereafter. The Finance
Minister who stood by certain principles
and who was responsible for many bold
measures in his several Budgets and who
mobhilized measures to fight a war in 1963
was suddenly dispensed with. What
happened thereafter is known to all and
I have no desire to go into the details,
but lots of slogans are heard these days in
the name of people, the common man, the
Janta, as if prior to July 1969 our leaders
had entirely ignored their interests . . . To
my mind political opportunism, is made to
wear the cloak of economic progress
and socialism. Time alone will show what
all these slogans have in store for us. How-
ever, I am one of thosc who helieve that
if we really go forward towards economic
progress and equality, all will be happy,
whatever the complexion of the Govern-
ment in power.

Sir, we hear every day that we are
living in a new atmosphere and a new
climate is being created for the common
man, that there will be greater emphasis
on public sector and that the monopoly
will be curbed. The expansion of the
public sector and larger control of our
cconomy in the various fields will ultimately
lead to greater control by the bureaucracy.
I would, therefore, like to submit before
this House whether we are really having
the necessary administrative apparatus
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for implementing the new-fangled ideas.
I feel that an honest and efficient adninis-
tration is the first prerequisite for imple-
menting the economic  policies of the
Government. Sir, we have heen promised
purity of administration and integrity
in services. This is as it should he but
arc the actions of the Government con-
ducive towards this objective?

In this context, I would like to mention
a very glaring case in which a top officer
belonging to the all-India Service who
was charged with corruption had been
lightly let off by this Government. Sir,
I beg to refer to the case of Shri J. D.
Nagarvala who belongs to the cadre
of IP5 and who was at onc time Inspector-
General of Police in Gujarat. A few
facts about his case and how it has been
handled by the Government would not
be irrelevant.

In 1963, certain allegations of serious
misbehaviour on the part of Shri Nagar-
vala the then Inspector-General of Police,

Guyarat State, were brought to the notice.

of the State Government both on
floor of the Legislative Assemhly and
outside. The State Government investi-
gated these allegations through its Anti-
Clorruption Bureau and subsequently ap-
pointed a one-man Commission consisting
of a2 High Court Judge, Justice Shri
B. J. Dwan. Tne Divan Commission
held public inquiry from June, 1965 to
March, 1966 and iis findings were that
out of 18 charges, Shri Nagarvala was
found guilty of 13 charges out of which
6 charges involved inoral turpitude such
forgery, criminal misappropriation of a
large sum of moncy, furnishing falsc
information to the Gujarat Assembly
and enriching his family and {riends by
abusing his official position. As he was an
IPS officer, the Gujarat Government re-
ferred the case along with the findings
to the Government of India. The President
of India issucd a show-cause notice for
dismissal to Shri Nagaivala in August,
1966 to which he replied in January, 1967.
Thereafter, the UPSC was moved but
this august body sat on the case for 15
months, from March, 1967 to June, 1968
and advised the Central Government
that Shri Nagarvala should be reduced
in pay Rs. 2875 to Rs. 2500 p.m. for three
years. After the receipt of advice from
the UPSC, the Central Government
referred the matter to the State Govern-
ment again. The Gujarat Government
gave detailed comments on this and

the
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pointed out how the UPSC had made
several incorrect assumptions in favour
of the officer and overlooked many vital
facts. The view of the Gujarat Govern-
ment was that  the appropriate penalty
should be cither dismissal or removal
from service even on the basis of the fin-
dings of the UP3C. The matter was there-
fore again refcrred to the UPSC by the
Government of India but it stuck toits
earlier advice which was not related to the
seriousness of the chargeslevelled against
Shri Nagarvala. However, after the
advice of the UPSC was received, political
developments with which we all are
aware took place and the Central Govern-
ment advised the Gujarat Government to
accept the punishment recommended by
the UPSC and to reinstatc Shri Nagarvala
in service. The findings of the UPSC were
not helpful to Shri Nagarvala as it was
held that 10 charges out of 18 had heen
proved against Shri Nagarvala. If this
was so, it should have followed that the only
punishment could be di:missal or removal
from scrvice. But this natural sequence
did not take place and all that was re-
commended was reduction in pay for
three years.

This is a typical example of ‘digging
a mountain and finding a mouse’. It is
now for the hon. Members to consider
whether it was proper for the UPSG
to differ fromr the findings of the High
Court Judge with which the Government
of India had also concurred. In this
connection, I may mention that in the
Chief Justices’ Conference in 1965, it was
rcsolved unanimously that a convention
should be set up that the findings of the
Comuission of Inquity on questions of
fact should b accepted by the Government.
As I have pointed out, the charges, infer
aliu, related to misuse of official position
and violation of certain established pro-
cedures and supplying incorrect information
to the State Legislature. Can these char-
ges he coucidered less serious simply be-
cause some extraneous considerations
have come into being? It seems that the
game of hockey in which Shri Nagarvala
15 keenly interested provided the necessary
bonds and this game helped him in getting
the punishment watered down. We come
across cases of petty officials being dis-
missed for taking small bribes but here
was a highly placed Police Officer found
guilty of serious charges involving moral
turpitude and abuse of official position,
and what he got was reduction in pay by
three years. I would like to ask the Govern-
ment how do they reconcile their profes-

! sions with practice. Highly-placed officials



83

{Shri T. K. Patel]

manage to escape with light punishment
but the small {ry get the severest punish-
ment. How is it possible to set up a clean
and efficient administration when such
things happen? Shri Nandaji who now
adorns the Treasury Benches was the
father of the Sadachar Movement and
he had taken a vow to root out corruption
from the Government. Our friend, Shri
K. K. Shah, was also. closely associated
with Shri Nandaji and the Sadachar
Samiti. But what happened to Shri
Nagarvala is an cye-opener to all con-
cerned. The light-hearted manner in
which the case has heen handled exposes
the Government’s claim that it stands
for clean and best adminstration.

Budget (General)

In this context, I would like to draw
the attention of the House to the recom-
mendation of the Santhanam Committee
which the Government have  acepted,
according to which a public servant can
be setircd when he attains the age of 50
if his record is not satisfactory but against
whom nothing definite can be proved.
Here is an IPS officer who is above

and even by the UPSC standards
is held to be guilty on 10 charges and is
punished—we may differ regarding the
quantum of punishment—but he is not
retired. The Government of India have
gone out of their way to advise the State
Government Lo reinstate him.

Sir, the Nagarvala case is very widely
publicised and this cfficer has been held
guilty on serious charges. How can the
public of Gujarat accept such an officer
and the authority of such an officer?
What confidence will he inpire in the
administration which h« may se-ve? The
normal course .hould have beci to retire
this officer but this has not been done.
This case has been mixed up with the re-
cent political development and the officer
gets away with a mild punishment and the
Statc Government has been placed in an
embarrassing position.

1 submit that this is a very scrious matter
and if the administrationis to be run by
officers of integrity, cases of corruption
in high places will have to be dealt with
in such a way that they act as deterrent

the standards and efficiency of the ad-
ministration.  Unless this is done, what-
ever socialistic  policies this Government
or its successor may adopt will not succeed.
I therefore submit that the Nagarvala
ease may not be taken in tlie politieal
context of today but a fresh assessment
regarding the manner in which this case
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as " the smaller classes.
to other officers and help in impreving
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has been handled after the findings of the
Divan Commission may be studied by a
Parliamentary Committee so that the
various issues connzcted therewith could be
brought to the notice of the House as well as
the public. Unless this is done, 1 am afraid,s
it will not he possible for this
Government  to inspire confi-
dence  in  its  administration, efficiency
and integrity.

4 P.M.

In conclusion, may I point out that
as a devoted worker of the Congress and
also as one who has devoted his life-time
in the co-operative movement in Gujarat
if the Government 1s anxious to improve
the lot of common man, they should
adopt higher standards of administration
which will inspire  confidence in the
public. It is only then the economic ob-
jectives and policies of Government will
succeed. Thank you.

SHRI G. H. VALIMOHMED MO-
MIN (Gujarat) : Mr. Deputy,Chairman,
Sir, I 1ise to welcome and support the
Budget proposals. These are the proposals
for which the people of this country and
all thinking minds were waiting for in
view of the present political climate,
in view of our declarations to build up
a socialistic, democratic structure. I
think the Finance Minister ha. come out
very successful.

Mr. Deputy Chairman, Sir, in the
assessment of the Budget proposals the
only criterion was if the richer classes
welcomed it the first impression was that
there was something to their interest.
Here ar~ Budget proposals which are
welcomed alike.  There is a complete
concensus of opinion both in this august
House and in the Lok Sabha and amongst
all other political partics that it is a Budget
which, without smothering the growth,
provides also certain  things which we
call imaginative so that the society could
be well built up. For example, though
some limit of exemption is granted as far
the middle classes are concerned, I still
plead that there is necessity for further
concessions to the middle classes and also
The value of money
is gonc. The pay of Rs. 500 or Rs. 700
which was something worthwhile, after
devaluation, is reduced to an insignificant
amount. And this class has to maintain
also certain standards. give certain educa-
tion to their children and then also live
in a decent way. Therefore, more relief

. should have been giverw Still whatever

relief has been given is heartening.
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Now in the matter of taxation the burden
is shifted from the poorer shoulders to the
showders of those who can bear it. And one

very significant fact is that cven that class |

has not vehemently opposed the Budget
proposals. It appears that even that class
has come to realise that if a poor country
like ours has to progress in all directions
a forward stecp has to be taken if a violent
revolution has to be avoided. I think
the Prime Minister, who happens to
he the Finance Minister, has mirrored this
socialist image very well into the Budget
proposals. Though our poor country is
overburdened with several problems, still
in the modern, progressive world we
have to go ahead and keep ourselves
abreast with other countries.

sl TAFARFA (IAT TR_/A) =AY
FIRT a1 & A€ | gAT /T 8 (F AR *
qIEY TN ITH FGT TEI ATES |

A & qar (s Fo Fo wmyg) : UIT
wdy a1 W § v !

S\ wraremer ¢ S g, Al AT
W E A ¥ 1 agt st fGvataar
T AW AT 9T |

SHRI G. H. VALIMOHMED MO-
MIN Therefore, my submission is
hat in these Budget proposals ...

t

N wsErTEe o =w, ¥ | w
FL gAT 7 FRA AL QAT AT A aar

T AT AT | A §EE g | W T
qarad 9T g P A% 963 & |

[Quorum  Bell rings.]

SHRIMATI YASHODA REDDY :1
am going away 1o satisfy the hon’ble
Member that there is no quorum.

SHRI G. H. VALIMOHMED MO-.

MIN : If one lady Member has gone, two
other Membhers have come in.

MR. DEPUTY CHAIRMAN :

i$ quorum now. Please go on.

There

SHRI G. H. VALIMOHMED MO-
MIN : Mr. Deputy Chairman, Sir. the
Budget proposals mcan not only a perfect
mirror of the economic conditions as they
exist but also the political climate. This
is a country burdened with population.
There are agricultural problems. There
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are health problems. There are hygienic
social and other problems, and any Finance
Minister who has to meet these great
demands which, if not fulfilled, will not
take us further, really has to face many
problems of procurzment of money. There-
fore, in a situation like this the Finance
Minister has risen to the occasion and
found out sources from which to tap
money. Therefore, it is a bold and a
welcome step.

=i TIRATTIRA ‘gz o3¥” 1 oAar

EPEi -

N qwaa  FiE aqFr g ! A &y dr=
oA W@ d

Mt ALY AZ AT FT AAE
2 a1 gnfeeqma & ag aar ?

st So udo
qIET FT |

FAMgFRR  AMfwa

o\ AR AT ST FFAT AT §
y9H Atk 97w L N9 H a7 w563 )

SHRI G. H. VALIMOHMED MO-
MIN : Why I say that is this. The test
of the Budge! proposals lies in my challenge
to the worst critics to show where even
the smallest item important from the
public point of view has been overlooked,
ignored or neglected hy the Finance
Minister. Provision is made for agriculture,
irrigation, electricity, education and hygiene
and cenough room has bheen provided
for our devcloping industries too. There
is very good halance made between hoth
the public und the private sectors. So
looking from all these points of veiw the
Budget proposals are most welcome. They
have come at a time when doubting. Tho-
mases were saying that she will tumble
down and would be found wanting. I
express my satisfaction and gratification
over her approach on all fronts. It proves
conclusively how sincerely and how deter-
minedly she wants to build up 2 socialistic
society., And if the axe is to fall on the rich,
they will coine out gladly to bear it knowing
full well that unless we take some dynamic
steps the doors for a violent revolution will
be open. Therefore, it is better that we
resort to a dynamie, social, political and
economic revolution. For that we seek
the co-operation of every one. Let us mot
lock at the Budget proposals from any
partisan angle or quote, as my predecessor
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from Gujarat has done, a solitary case
of some Nagarvala here and there. Mr.
Deputy Chairman, Sir, let us not make
very much of this or that. There may be
individual cases, justifiahle or unjusti-
fiable, but as long as the Constitution stands
as it is, as long as the laws stand as they
are, as long as the service conditons for
our public servants are as they are, within
this framework, the Finance Minister,
this august House and everybody has to
function. Therefore, there are occasions
when even some persons like us get im-
patient and say “Here is this corruption’.
But this is not a dictatorial raj where we
can say ‘We suspect you of corruption
and therefore we dismiss you’’. There
should be a complaint, there should be
investigation and there should ke evidence,
and if we do not do that, there will be
chaos. Of course, this takes time and the
papers move very slowly. Of course,
the papers are clever and sometimes they
do some benefit in an indircct way. But
on the whole, the new climate is going

Budget (General)
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to influence the bureaucracy also. People,
young and old, have realised that things
will not proceed in the old way. In this
connection, there is the call from the Prime
Minister to all of us to stand by the new
steps that she is taking, one by one, towards
building up a democratic socialist society,
which is the aim of each one of us. It may
hurt Mr. Rajnarainif I praise the Prime
Minister or give bouquets to her.

| ARFIT@X ;. AT a9 qYIATT
9T B A1 ar # AT FRAT§ )

SHRI G. H. VAL}MOHMED MO-
MIN : This Budget will not have been
there if Prime Minister Indira Gandht
had not taken into her head to put these
Budget proposals before us.  Therefore,
I would say that she and she alone has
done it. So many others had come, but
they had not done it. Therefore, she de-

serves bouquets.

o v o ooftw, AfEE g
gk (wa, gAR arg aF 4 qTIAT, 7
Fgi & BT AETU  F MAQ & ar 9T
fqeni¥ o 1 g9 fvde (T TG | FEA
FgT, g0 qUa Q3T 7% 1 1@ ofr gar
gra o &7 FEEe Ga ) s Say
a9 9 g7 qUa 63 55 FT | §F g AT

Indira Gondhi, we will be

IRATE. ..
o) Igawala  cqFT EE gEg A E )
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SHRI G. H. VALIMOHMED MO-
MIN : There is no doubt that taxation has
come even on this. People’s addiction to
drinks has no sanction in moral law or
in religion or even in the Congress Party,

SHRI RAJNARAIN : So Indira Gandhi

has no moral, no religion.

SHRI G. H. VALIMOHMED MO-
MIN : Therefore, Sir, as I said, we are
a democracy and what we cannot do hy
law, we have to do by cultivating public
opinion. We have to see that thesc parties
where wine is served arc discouraged
voluntarily. We must takc it thatl it is
against our culture, but let us not make
a fetish of it, let us not make a fashion of it.
I am surc with the austerity programme
under the inspiring leadership of Mrs.
successful in
this direction. With these words, I support
the Budget proposals.

SHRI U. K. LAKSHMANA GOW-
DA (Mysore) : Mr. Deputy Chairman,
Sir, in this Budget I do not find anything
very much different from the previous
Budgets which had been presented to
this House in the past by the predecessors
of the present Finance Minister, though
even at thattime theysaid that they would
be of a socialistic nature. A lot of hopes
were raised during the past few months
that this Budget would come out with
a socialistic angle, and different jmpres-
sions were created among the different
sections of the people of this country.
It raised very great hepes in one section
which expected reliel in indirect taxes.
It created apprehensions in the corporate
sector that it might be in for a steep risc
in corporate tax. But when the Budget
was actually presented, it came out as
a sort of compromise to sati-fy both the
sections and that is why we see that nothing
has been done about the corporate sector,
Though I do admit that the taxation
on the corporate sector in this country
is much higher than many others, it still
continues to remain at 55 per cent, when
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the indirect taxation, which affects the
majority of the people, has gone beyond
any contemplated mecasure in the past.

From the figures we see that the total
revenue expected from the new direct
taxation proposals is Rs. 15 crorcs, while
the total revenue from the proposals in
regard to indirect taxation is nearly Rs. 155
crores. This indircct taxation, which
affects the consumers, the common people
and all sections of the people in the com-
munity, is high and the Budget cannot
he called a socialist Budget or a Budget
which is in the interest of the vast majority
of the people.

Sir, many references have been made
that indirect taxation is brought in here
to affect the richer sections of the people.
Let us go into the dctails and see how
it affects them. The item; affected are
sugar, coffee, tea, cigarettcs, keroiene
and petrol. Do we call these luxury goods?
I do not because it is a practice now for
every worker to have tca in the morning
and many of them who go without lunch
live on tea. And sugar which is a component
of tea is also taxed. So you see how they
affect the common man. One of my friends
was saying that the increase in the tax
on petrol did not matter and it would
affect only a certain section of the people.
But petrol is necessary for a good many
people who attend offices by scooters or
by taxis or even by other private or public
service vehicles, which also in course of
time will put up their fares. So this is also
a burdun on them.

In addition to these,the amonnt of deficit
financing this year is Rs. 225 crores. The
deficit financing in the past year was of
the order of Rs. 2go crores. And it is ex-
pected in the Fourth Plan period to go up
to Rs. 850 crores. We can imagine what
effect there will have on the price level
in the country. It has already been stated
by many Members herc that the prices have
gone up by more than 7 per cent during
the last few months. And if we take a longer
period, they have gone up by 15 per cent.
If this sort of deficit financing is to conti-
nue during the Fourth Plan period, we
will never be able to know to what cxtent
the prices will rise, and we will never be
able to hold the price line. And whatever
little reliefs have been provided, they will
definitely be offset by these inflationary
prices and it will not be providing any re-
lief to the people whom this Budget secks
to serve. And the rclief which will be
available will actually be a very illusory
one.

i
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There are a few welcome proposals in
this Budget which, I should say, have
been well thought of, which even though
had been pressed very much in the past
were never looked into from a proper
angle. I welcome, for example, the pro-
posal to raise the taxable limit to Rs. 5,000,
But still if you look at the value of the
rupee which is deflated during the last
several years, this hardly provides a suffi-
cient relief as proposed by the Bhoota-
lingam Committee. The raising of the
limit from Rs. 4,200 to Rs. 5,000 is hardly
sufficient in view of the rising prices over
the past few months which will eat away
this small concession. I strongly urge
that this should at least be brought up
to Rs. 7,500 as recommended by the Bhoota-
lingam Committee. It has been stated
that the Income-Tax Department has
suffered because of the large number of
smaller assessees and that it has not been
able to cope with proper collection of
the large amounts of arrears. The number
of assessces is as large as 28 lakhs and now
by bringing the limit to Rs. 5,000 they
have reduced this number by 5 lakhs.
But if the Bhootalingam  Committee’s
recommendations had been accepted, the
figure would have been brought down
to nearly 17 lakhs and the Income-Tax
Department could have devoted much
of its time to the proper assessment and
collection from sources which ought to
be the real sources from which tax has
to be collected.

I now come to the steep increase on
the slabs of over Rs. 40,000. Of course,
everybody admits that this is a slah which
in our country could be considered a slab
of considerably rich people who could
afford to pay the tax. But in practice
what will happen when there is a steep
increase up to 93 per cent? Do we expect
the people to he really so honest as to pay
this 93 per cent tax?

SHRIMATI YASHODA REDDY :
What happens to a tax evader? Nothing.
Nothing will happen to a tax evader. So,
do not you worry about it,

SHRI U. K. LAKSHMANA GOWDA :
Yes, that is what I am saying. This will
result in more and more inflation of un-
accounted money and you will find it
very difficult to enforce your tax laws
because the people will take to other illegal
recourses to evade tax while they continue
to earn. This g3 per cent increasc will
be there only on paper. No honest person
can come forward and show his accounts
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and pay this high confiscatory tax? So
the tax should be such that it can be ci-
forced and that it can be implemented
easily. Just for the sake of putting it on
paper i you say that g8 per cent tax should
be collected, then pecople earning over
a lakh of rupees can easily understand
what they should do. That is the human
nature. That is why a graded tax struc-
ture has been suggested and is in vogue
everywhere and not of a confiscatory
natu-e. And I do not think that this very
steep figure of 93 per cent is ever going
to stop the unaccounted money growing
larger and larger.

Then I come to the wealth-tax. The
wealth-tax slabs have, of course, been
increased, I mean the rates of wealth-tax,
including urban properties, have been
increased. And in the modern set-up of
the Government’s thinking on a socilistic
Budget, we cannot object to that.  But
where I take objection to is in the matter
of applying this to the agricultural sector.
Apa-t ftom the practical difficulties which
I am going to enummate a little later, in
the first place, by the application of this
tax to the agricultural sector the returns
estimated last year were hardly Rs. 5 crores.
And what is the amount ol expenditure
involved in collecting that wealth-tax
and distributing that to the States? The
return finally is not going to be as remuncra-
tive as it is expected ‘o be. In this connec-
tion I would refer to the carlier introduc-
tion of the expenditure tax which was,
after expervimenting for a couple of years,
given up because it was found later on
that the return {rom that was not worth
collecting. (Interruptiva by Shri Balachandra
Menon) Mr. Menon, you say ‘honestly’.
How are you sure that this is going to he
honestly tried ? I am only giving an example.
What I am saying is that actually the
people who are affected by this are those
who recally came out with the so-called
green revolution. The development of
agriculture has registered a [aster growth
only in the past few years and now you
coms vut with a tax on that. Administrative
difficulties are also there, as I said. How
are you going to evaluate agricultural pro-
perty ? Agricultural properties are subjected
to the vagaries of nature. They fluctuate so
muchtrom year to year and il the evalua-
tion is done on market value basis, many
ol the marginal producers or “normal
producers suffer.  And then the revenue
aspect is hardly Rs. 5 crores and the same
thing could have been done by a re-align-
ment or an increase in agriculiural income-
tax which most of the States are introducing
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now. And in any case the money s going
to the States. So they very well could
have taken up legislation themselves in
the States. Anyway, that has been done
and my only suggestion with regard to
that at thisstage is that the cvaluation has
to be done very very carefully so that the
increased tax will not work as a detriment
to the sc-called agricultural revolution,
the g.cen revolution, which has come
about, to the further progress of agri-
cultural developrarn! in the countryside.

i Wihile talking about this I would like
to make a particular reference to planta-
tions. In this Budget I find that planta-
tions are very hard hit mainly because
of the extension of wealth-tax to the agri-
cultural land. It was introduced last year
and its rates are sousht to be raised this
year. What will happen is that by the
exemption provided up to Rs. 23 lakhs
many of the general agriculturists might
escape, but I am not sorry for that be-
cause a large majority of ag-iculurists
will be exempted. Butin the case of planta-
tion areas where plantations are there
cven 5o-acre plantations come under
agricultural wealth-tax and with the evalua-
tion system as it exi ts, now much of the
unaccounted money of the industrialists
may be invested here. If the industrialists
go and buy plantations and [arms at vay.
mflated prices, at Rs. 10,000 or Rs. 20,000
per acre so as to provide investment for
their unaccounted monvy and il that i<
the basis for evaluation for a genuine.
indigrnous planter, or plantation-owner,
what will happen? He will be wiped out
becau~ the taxis going to be at such an
exorbiiant rate,

SHRI R. T. PARTHASARATHY
(Tamil Nadu) : That is what the Govern-
ment wants to do.

SHRI U. K LAKSHMANA GOWDA :
And my friend, Mr. Balachandra Mecnon,
ruggests, you nationalise it. Anyway, his
Government in Kerala is constituting an
imquirty committee to go into the question
of nationali:ing plantations so that this
problem of collection of wealth-tax will
never arise there once they hecome the
naticnalised property of the Kerala Go-
vernment. Sir, with regard to these planta-
itons which are (oreign-exchange earners,
cne has to be very careful in handling
them 1 balicve the Kerala Government
has appointed a Commitiee to go into
the question of nalionalising the foreign-
owned plantations in Kerala and I bhelieve
they must have consulted the Central
I Government before doing that.
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Actually by taxation you are trying
to wipe them out because I find there is
a very high rate of agricultural income-tax
on the plantations and along with that
there is on the 40 per cent of the income,
the Central income-tax raising the over
all tax to 70 per cent or more (Intzrruption)
Mr. Vice-Chairman, «f you are really
interested in taking them over, they them-
selves will be prepared to offer the planta-
tions to be sold in view of this crippling
taxation.

I would like to refer to the incidence
of taxation. The tax on tea plantations,
Central income-tax on 40 per cent, and
the State income-tax on 60 per cent, of
the income will leave no incentive for
the tea-planters. I will just give you an
example how it will work out with regard to
an Indian company and a foreign company.
If a domestic company has got an income
of Rs. 1 lakh, the tax in Assam is Rs. 45
thousand, in West Bengalitis Rs. 48 thou-
sand, in Tamil Nadu it is Rs.45 thousand,
in Kerala the pre-Budget figure was Rs.41
thousand and the post-Budget figure 1s
Rs. 51 thousand and in Mysore it is Rs. 31
thousand. For a foreign company the
‘figures are, Assam Rs. 55 thousand, West
Bengal Rs. 58 thousand, Tamil Nadu
Rs. 55 thousand, Kerala pre-Budget
Rs. 51 thousand and Kerala post-Budget
Rs. 73 thousand. If that is the rate of
taxation which is leviable, it will at least
be 20 per cent. more than the tax on the
industrial corporate sector even according
to the present Budget. In such a situation
the survival of these plantations would
become more and more difficult. As long
as the Government has accepted mixed
economy as its goal and as long as it wants
both the private and the public sector to
survive—or at least until the time comes
when, as many of our friends have suggested,
they want to completely take over all
the key industries and plantations in the

. *
public sector—the Government must look
at the dzvelopment and growth of the
key and other plantation industriesin this
country

In this connection I would like to refer
here to the export duties on tea, jute and
coffee. My [riend, Mr. Chatterjee, was
complaining that this Budget has given
relief to tea by way of abolishing the ex-
port duty on it. But probably he is not
aware of the full details of the position
of tea in the world market. If this reliel
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had not been provided, it is not only the
producing company but the whole country
would have suffered, because we would
not have been able to sell our tea in the
foreign markets. (Inferruption) when there
was parity of prices in the international
markets between Indian and Ceylonese
tea, Ceylon devalued its currency along
with the sterling devaluation and the
international price of the Ceylonese tea be-
came cheaper. That is why our Indian tea
became costlier because after devaluation
we put a higher export duty to neutralise
the effect of devaluation. After all today we
may have British plantations, tomorrow we
may have Indian plantations but we must
look to the product as such and we must
see that our exports of tea and coffee are
increased so that we earnm more and more
foreign exchange. So I say that the relief
provided by way of complete abolition
of the cxport duty on tea has been a very
desirable relicl and I welcome it. But,
Sir, the imposition of excise duty to make
up the loss there is not a desirable one.
In the first place it makes our tea very
expensive  for the common drinker in
this country. Further I may say that for
certain zones like Assam, Darjeeling
and Nilgiris, they have increased the
duty by as much as Rs, 1 per kg. and that
makes the tea of that zone more expensive.
The idea behind this is that if the tea is
made more expensive here, in the internal
market, it will be released for export, but
in practice it will not work. In order to
release tea from the company excise duty
has got to be paid at the company or the
factory and the company will have to
borrow money to pay that excise duty.
When it is cxported for consignment
sale to London or for export auctions
at Cochin or Calcutta they will have to
verify the prices there and such teas f{etch
more than Rs. 5.25 per kg. and less than
Rs. 7.70 per ky. then 3o per cent. rebate
over and above that Rs. 5.25 will be avail-
able to the exporter. But by the time these
figures are available so that the necessary
refund can be collected, it will be more
than a year. So the producer would rather
sell it in the internal market and collect
his money quickly and he will not export

. and wait for the export duty refund for

such a long time. So in other words
this increase in the excise duty on tea,
instead of providing any incentive for
export, may work as a deterrent. In view
of that, il is very necessary that the high
excise duty levied on the high-grade tea
should be brought down and the excise
duty on the low-grade tea should be consi-
derably reduced so that the common
man gets his tea at very reasonable prices,
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So far as Coffee i1s concerned,
1s a alrecady a general excise duty on raw
coffee which works out to nearly Rs. 102
per quintal and the present additional
excise duty of 10 per cent, which is proposed
to be levied on instant coffee is a very
retrograde step, particularly at a time
when in North India people are not used
to brewing coffee and therefore instant
coffee is becoming very popular. So this
additional 10 per cent duty on instant
coffee is a very wrong step and I would
urge thatthis 10 per cent. Excise duty
on both instant tea and instant coffee
should be withdrawn.

Sir, in this Budget I find no mention
about any relief with regard to the duties
which were levied in the past on fertilisers.
The consumption  of  fertilisers both
in general agriculture and plantations
has gone up in the past few years and it is
showing signs of decline since the levy
of excise duty last year. Therefore I suggest
that it should not be allowed to continue
and it is really a pity that no relief has
been given for fertilisers and chemicals
in this Budget.

Then there was a suggestion about the
export of coir from the southern States;
that also should have been provided with
sufficient export incentives and relief in
duties.

Si1, so far as the few other proposals in
the Budget are concerned, I heartily Wel-
come them. For example there is a proposal
to provide Rs. 25 crores for rural develop-
ment programmes. But as Shri Gurupada-
swamy has stated, the amount of Rs.
25 crores is really negligible because it can
hardly cover even a portion of the 5000
Blocks which are in need ofit. The ultimate
aim should be to cover all these Blocks
so that majority of the rural population
might be able to derive substantial benefits
from these schemes.

S8ir, T welcome also the proposal with
regard to the Employees’ Provident Fund
and the p ovision for family pensions.
I also welcome the provision for having
research schems for dry farming. This is
something which should have been done
earlier but anyway better late than never.
But I would uvge that inthe subsequent
Budgets more funds would be made availa-
ble for these schemes. T would also wel-
come the Urban Development Corpora-
tion which has just been started with 2
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I capital of Rs.10 crores and there is provision

there | for the Corporation to go into the market

to raise the additional finances for this
prupose and I do hope that with proper
implementation of this, the provision of
housing for low income group people,
clearance of slums and other things would
be implemented fast. I would mention
here that the rural housing and rural’
water supply are one of the other major
matters in this country which have to be
tackled. Itis a pity that in spite
of 20 years of freedom, we have not been
able to say that we bave provided drinking
water to everyone of our villages in this
country. If that one major necessity
of life has not been provided so far, what
else could we do with our socialistic ap-
proach in this country? I also welcome
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that 2 beginning has been made in the
matter of provision of nutritional require-
ments for the children in the tribal areas
but I would urge that this should be suc-
cessively expanded to cover the childien
not only in the tribal areas but also in the
other rural areas as well.

Thank you.

RE HOME MINISTER'S STATE-
MENT ON KASHMIR

SHRIMATI YASHODA REDDY(An-
dhra Pradesh) : I would like to draw your
attention to something that happened in the
House.

THE VICE-CHAIRMAN(SHRI AK-
BAR ALI KHAN) : You must take my
permission before.

SHRIMATI YASHODA REDDY : It is
2 matter which happened in the House.
With your permission I will raise it. Yes-
terday a point was raised and a wrong
answer was given by the Minister which
has been absolutely misleading. When
Mr. Ghulem Nabi Untoo said . .

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : This is something ...

: It
is a matter of privilege.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : If it is a matter of

privilege, then bring a Motion.
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